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LOK SABHA DEBATES

LOK SABHA
Friday, August 19, 1994/Sravana 28,
1916 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
[English]
Pay Commissions

*361. SHRIMATI PRATIBHA
DEVISINGH PATI{.: Will the Minister of
FINANCE be pleased to state:

(a) whether some recommendations
of the Third and Fourth Pay Commissions
are still pending before the Govermnment for
implementation;

(b) if so, the details thereof;

(c) whether the Government have
taken any final decision about the fate of all
such pending recommendations after the
constitution of the Fifth Pay Commission;

(d) if so, the details thereof;

(e) if not, the reasons therefor;
and

(f) the time by which these are likely to
be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(f). No recommendation of the Third Pay
Commission is pending consideration. Two
recommendations of the Fourth Pay
Commission viz. para 10.263(pan) relating
to uniformity in the grant of special pay to the
personnelin various trades in alf the Central
Police Organisations andpara 19.8 regarding
age of superannuation for scientific and
technical personnel in all the Scientific
Departments are however, under
consideration.

SHRIMATI PRATIBHA DEVISINGH
PATIL: Are there any recommendations
which have been accepted in principle? Are
there any recommendations which have
been sent for the arbitration but not
implemented so far? | would like to know,
what are the terms of reference of the Fifth
Pay Commission and whetherthey are going
to be broad-based enough to protect the
interests of all employees?
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SHR! M.V. CHANDRASHEKHARA
MURTHY: Out of 168 recommendations of
the Fourth Pay Commission, no action was
required on 31 recommendations as they
were only observations; 20
recommendations were not found
practicable and 116 recommendations have
been implemented. | have already replied
that only two recommendations of the Fourth
Pay Commission are under consideration.

SHRIMATI PRATIBHA DEVISINGH
PATIL: With the advent of time, new
schemes, new areas with new set of work
and new set of skills have come under the
purview, scope and dimension of the
governmental functioning. It has spread in
all directions. It goes right from above the
sky, that is, the space to below the ground
level and below the ocean also. The Space
Research Centre sends satellites in space
andthe ONGC goes underthe water and the
Water Survey Department goes below the
Earth to find out the underground water. So,
the area of govemmental functioning has
increased in a very big way. It comprises of
Bharat Heavy Electricals Limited right from
the heavy industry to light music. It deals
with commerce, trade, business and all
social, medical and educational activities
and what not. So, |, therefore, would like to
know whether the Govermment will think of
constituting sub-committees under the Pay
Commission to go into the aspect of different
kinds of these activities'to evaluate the work
and fix up the increments according to that.

So, whetherthese sub-committees will
also be asked to go into the question of
administrative authority, powers, functions,
responsibilities and accountabilities of the
post atthe time of fixation of pay orincrement
and suggest ways and means to curb the
lacunae inherent in the system so as to
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reduce the possibility and element of
corruption at different levels and bring out
speed, efficiency and coordination in
governmental functioning and gjve incentive
for good work and make the administration
clean and neat?

SHRI MANMOHAN SINGH: The Pay
Commissionis a high-powered body and my
submission is that the terms of reference of
the Commission are sufficiently wide enough
to set up any sub-committee to take care of
any special problems that may be faced by
personnel in space and other organisations
that the Commission deems fit. There is no
bar with the Commission setting up any of
these bodies. But, | feel that this is best left
to be decided by the Pay Commission.

DR. R. MALLU: As per the reply there
are two demands pending in Fourth Pay
Commijssion pertaining to Central Police
Organisation and Scientific and Technical
Organisation. As | know this Central Police
Organisation and Scientific and Technical
Organisation are very sensitive andthey are
supposed to concentrate on their jobs when.
compared to other organisations. | would
like to know from the hon. Minister by what
approximate time they are going to finalise
the pending demands of these two
organisations.

SHRI M.V. CHANDRASHEKHARA
MURTHY: As | have already pointed out one
recommendation regarding the matter of
special pay applicable to the different trades
in Central Police Organisation is pending in
the Ministry of Home Affairs and the other
one is pending for uniformity in the age of
superannuation in the cadre of scientific and
technical personnel, with the Department of
Science and Technology, the Ministry of
Law andthe Department of Personnel. They
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are discussing the issue. After considering
allthe legal aspects, we will take a decision.

[Translation]

SHRILAKSHMAN SINGH: Whetherin
the Fifth Pay Commission Report, special
attention will be given to the jawans and
officials of Indian Army? As these jawans
and officials are posted in Siachen Glacier,
they get additional allowance of Rs. 200 to
Rs. 250 per month. What step the
Government is taking to keep the morale of
these personnel high in future?

[English]

SHRI M.V. CHANDRASHEKHARA
MURTHY: Regarding one report pending
after the recommendations of the Fourth
Pay Commission, this is one among them.

SHRI LOKANATH CHOUDHURY:

While replying the hon. Minister said that
certain recommendations were
unacceptable. | would like to know what are
these recommendations and what are the
reasons behind that and when the
Government came to the conclusion that
they are not acceptable? The consideration
thatis still pending indicates that a long time
had passed. When is the Government going
to fix the time-limit for that and when is the
Government going to apply the Fifth Pay
Commission? Whetheritis in the mind of the
Government that when they appoint the
personnel in the Pay Commission, will they
take into consideration the new aieas which
can speak about the quality of work? If not,
willthe Governmentconsiderincluding those
personnel in the Pay Commission so that
the Commission will take full view of all the
areas that come under the Government of
india?

SRAVANA 28, 1916 (SAKA)

Oral Answers 6

SHRI MANMOHAN SINGH: Sir, the
Pay Commission, as | saidis a high-powered
body. The resolution of the problems which
have been referred to by the hon. Member
does not lie in that for each specialised
service there should be a member. The Pay
Commission, | am quite confident, will be
able to discharge all its responsibilities with
its present members. It has a former judge
of the Supreme Court as its member; it has
a very distinguished economist; and it has
very distinguished administrators as its
members. And, as | said, the Pay
Commission can set up any advisory group
that it wants. So, | do not feel that as of now
the answerto the need fortakinginto account
the specific circumstances of each services
is that each service should have a member.
That is not simply a feasible proposition.

SHR! LOKANATH CHOUDHURY:
What about the other part of my question?
| have three parts.

SHRI MANMOHAN SINGH: About
those two recommendations, | would like to
clarify.

SHRINIRMAL KANTICHATTERJEE:
There are not just two recommendations.
He saidthere were certain recommendations
which were not acceptable.

SHRI MANMOHAN SINGH: Sir, the
Pay Commission submitted its Report in
1986. The action was taken in 1987. | do not
have right now the details about the
recommendations which were rejected. We
will supply the requisite information to the
hon. Member.

DR. KARTIKESWAR PATRA: Mr.
Speaker, Sir, against thirty-one
recommendations, it had been observed
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that no action is required and twenty
recommendations have been rejected. Sir,
these two recommendations which are under
consideration, at present, are pending since
long. At that time some recommendations
were rejected and some recommendations
were not required for any action. So, | want
to know from the hon. Minister through you,
Sir, about the fate of these two
recommendations, whether they will be
rejected or no action is required or some
action will be taken over these two
recommendations.

SHRINIRMALKANTICHATTERJEE:
And, when the action taken report will be
submitted!

SHRI P.C. CHACKO: Or, the revised
report!

DR. KARTIKESWAR PATRA: These
recommendations are pending since
long.

SHRI M.V. CHANDRASHEKHARA
MURTHY: Sir, | have already replied. One
recommendation is pending before the
Ministry of Home Affairs; the other
recommendation is pending with the
Department of Science and Technology, the
Ministry of Law and the Department of
Personnel. They are discussing the legal
aspects of the issue.
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[Translation)
Air Fares
*362. SHRI MOHAN SINGH
(DEORIA):
DR. VASANT NIWRUTTI
" PAWAR:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the percentage increase in air
fares of the Indian Airlines and the Air India
since October, 1991 and revenue eamed as
a result thereof;

(b) whether these hikes in air fares
have resultedin reductioninthe passengers
travelling by the Indian Airlines and the Air
India;

(c) if so, the reaction thereto;

(d) whether the Government have
received some representations against the
recent increase in domestic rupee fares of
the Indian Airlines; and

(e) if so, the reaction thereto?
[English]

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (e). A statement is.laid on th
Table of the House. '

STATEMENT

(a) Details of percentage increase of fares since October, 1991 in the case of Indian

Aidines and Air India are as under:--

Indian Airlines

Air India (Increases applicable to all sector Ex India)

October, 1991 ... 9%

October, 1991

... 10%




9  Oral Answers

SRAVANA 28, 1916 (SAKA)

Oral Answers 10

Indian Airlines

Air India (Increases applicable to all sector Ex India)

September, 1993 ... 15% May, 1992 .. 15%

July, 1994 .. 10 - 20% January, 1993 ... 8.5%
June, 1993 .. 15%
April - July, 1994 ... 6%

Apart from the above; there have been
increasesin AirIndiafares, (both promotional
and normal) on certain sectors.

In the case of Indian Airlines, the fare
increase in October, 1991 accounted for an
additional estimated revenue of Rs. 158.25
crores and the September, 1993 increase
gave an additional estimated revenue of Rs.
215 crores. The increase in July, 1994 is
estimated to yield Rs. 190 crores per year.

Inthe case of AirIndia, itis not possible
to quantify the revenue earned due to these
fare increases. since revenue generation is
affected by capacity deployed, activities of
the competitors and other social economic
factors.

(b) No. Sir.

(c) Does not arise.

(d) No. Sir.

(e) Does not arise.
[Translation)

SHRI MOHAN SINGH (DEORIA): Mr.
Speaker, Sir, every year, the fares of Indian

Airlines and Air India are increased. in 1993,
the fares of Air India were increased twice —

by 8.5 per cent in January and 15 per cent
in June. Thus, the total increase was 23 per
cent. Despite that, the rate of revenue earning
of Air India has dropped this year and on the
other hand, the losses of Indian Airlines has
increased. In this connection, | would fike to
know from the hon. Minister that as per the
reply to the part (b) of the question, the
number of passengers travelling by Air India
and Indian Airlines is decreasing due to the
hike in the fares. As a result, the rate of
revenue earning is coming down and the
loss ig increasing. Whether this hike in the
fares is affecting the passenger carrying
capacity utilisation of Air india and Indian
Airlines?

SHRI GHULAM NAB! AZAD: Mr.
Speaker, Sir, as the hon. Member has stated
that due to the hike in fares. the number of
passengersis comingdown anditis resulting
in loss to the Indian Airlines, | would like to
inform him that so far as Air India is
concemed, the fares were hiked by 10 per
centin 1991-92 and at that time, the number
of passengers came down by about one
lakh and fifty thousand. However, its reason

"was not the hike in the fares. It was due to
the accident of Jumbo-747 which has to be
completely written off. Further, a fire had
broken out at the Delhi Airport. On the one
hand, Jumbo-747 had to be withdrawn from
the fleet and on the other hand, ourindustrial
relations also dipped to a low ebb. That is
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why we had to suffer aloss...(Interruptions).
Further, in the next year, we effected an
increase of 25 per cent but the number of
passengers increased by fifty thousand more.
It means...(Interruptions) | would like to
reply to your first question because it is not
that when we resorted to ten per cent hike,
the number of passengers dropped by one
lakh and fifty thousand but when we hiked
the fares by 25 per cent, not only the earlier
shortfall was covered but the number of
passengers increased more by fifty
thousand. It means...(Interruptions) | would
ifke to give the reply to the question of hon.
Minister. These two things are not inter-
related because after the second hike, the
number of passengers had increased.

The second question is regarding Air
India. The hon. Member has stated that the
revenue eamings of Air India has been less
compared to the earning of the previous
year. Though | do not have the exact figures
with me, yet it earned a profit of Rs. 333
croresin 1992-93and Rs. 146 crore in 1993-
94. If one looks at the gap between Rs. 333
crore and Rs. 146 crore, it cannot be termed
as a loss because in between, we also
purchased four new aeroplanes 400-447.
This gap has occurred because we are
paying interest on the purchase of these
aeroplanes. Air India is not running into
losses butits profit is ratherincreasing since
last year.

SHRI MOHAN SINGH: Sir, it seems
that the hon. Minister does not want to
present the complete picture of the airlines.
The matter of dispute is that whether the
number of passengers travelling by the
carrier has increased in proportion to the
increase inthe total passengers? My second
question is that whenever the Government
awakens, the fares are increased. What is
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its basis? What is its logic? Under what
circumstances the decision of hike in the
prices is taken? We have observed that
sometimes in 6 months, sometimes in 3
months and sometimes in five months
duration the fares are hiked. What is its
basis? Itis understableifthe hike in the fares
is effected once in a year or at the end of the
each financial year.

They do not adopt a certain policy.
They increase the fares on ad-hoc basis.
Whenever the Government wants, it
increases the fares. | would like to know its
basis. When the prices of petrol increase....

MR. SPEAKER: The hon. Member
wanted to know the basis.

SHR! GHULAM NABI AZAD: | have
got it and | will give the complete answer.

SHRI MOHAN SINGH: It is due to this
that the employees resort to strikes. | would
like to know the basis or the logic on which
the fares are increased. Further, in what
circumstances, the decisionto hike the fares
is taken? They simply increase the fares on
ad-hoc basis. Whenever they awakened
they immediately increased the fares.

SHRI GHULAM NABI AZAD: | would
like to inform the hon. Member that we have
made the expenses on the basis of getting
back the capital and to have proper profit on
it. Secondly, there is the principle of fixation
of fare, | am transcribing it that which can be
borne by the market and the passengers or
either of the two or by mixing both of these.
As | have already replied that we emphasis
on the recovery of our expenses fully or
partially. Since the hon. Member has asked
about he expenses after 1991 and onwards,
so | would like to inform him that since 1990
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toftill date we have expanded Rs. 66 crore on-

it and the increased cost of air craft
maintenance and outside repair are
responsible for it and now the Indian Airlines
services are being operated for foreign
countries.

In the meantime 12 new aircraft have
been purchased, their amount of insurance
is Rs. 25Q crore, interest on aircraft loan is
Rs. 103 crore, staff cost is Rs. 156 crore,
food services, ground support and other
administrative services involve Rs. 94 crore.

- In this way during these 4-5 years there has
been an increase of Rs. 866 crore input. If
you wish | would like to give the detail in
perce'ntage we have to pay 120 percent on
material consumption and outside repairs
and 650 per cent on aircraft insurance.
Aircraft landing, Housing and Packing
charges involve 65 per cent, Navigational
«charges are 117 per cent, Depreciation and
Finance charges involve 172 per cent and
the staff cost is 80 per cent. In this way the
total input has gone up by Rs. 866 crore
during these years and as | have said that
this input is to be recovered by one way or
the other. | would like to mention the way we
have found suitable to recover it.

Rupees 162 crore has been recovered
from the Indian Airlines, operated on foreign
routes. This amount has been put under that
head. After it the total input in domestic
sector remains 705 crores. When the prices
of dil gone up in 1991, Indian Airlines had to
increase its fare by 9 per cent, which led to
the earning of Rs. 156 crores. Second time
the fare was increased by 15 per cent in
1993 due to the hike in the price of oil and
215 crore rupees were earned on this
account.

SRAVANA 28, 1916 (SAKA)
 [English]
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SHRI LOKANATH CHOUDHURY:
That is estimated and not actual._

SHRI GHULAM NABI AZAD: No, no,
thatis actual. About ‘estimated’, | am saying
for the future.

[Translation)

The recent fare hike which 15to 20 per
cent will the revenue to the tune of Rs. 190
crores. In this way our net gap will be Rs. 85
crore out of the total of Rs. 866 crore. Now
itis estimated that during the next year it will
be Rs. 85 crore.

[English]

SHRI UMRAO SINGH: Has the Air

_ India any proposal to start chartered flights?

If so, will its fares or charges be the same or
these will be reduced?

MR. SPEAKER: Disallowed.

SHRINIRMAL KANTI CHATTERJEE:
Sir, simplicity is a virtue. But the reply must
be a responsible one.

MR. SPEAKER: You can ask how the
air fares in India compare with the air fares
in other countries also.

SHRINIRMAL KANTICHATTERJEE:
| am trying to get at the reply itself. The
earlier figures are also estimated figures.
You need notbe apologetic about itbecause
the total .increase in revenue may be for
many reasons. An estimate has to be made
about how much is due to increase in fares.
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SHRIJASWANT SINGH: Dollar parity
is there. (Interruptions)

SHRINIRMAL KANTICHATTERJEE:
Thatis one. But, at the same time, about the
reply in the second paragraph, | said, it is
simplicity and not a responsible answer. In
the case of Air India, it is not possible to
quantify revenue earned due to the fare
increase. Why should it be so? This is an
impossible answer that has been given. Itis
very simple. If he so needs, he can consult
the Finance Minister for all this information.

This is one part and | want an answer
on that. The other thing on which | want to
draw the kind attention of the hon. Minister
‘through you is that market psychology has
been so dominant even in this Department
that while increasing the fares, the mention
for the current year is 10 to 20 per cent. ltis
alldue to marketdrivenforces. Thatis, inthe
four metro centres it is 10 per cent and in
those areas which we want to integrate with
the mainline,inmore areas, thefare increase
is, sometimes, 15 per cent and sometimes,
20 per cent. Now, for Andaman, for the
North-East, the increase is more than 10 per
cent, for connecting the metro centres, four
metropolitan cities. This is an approach
which is not acceptable for the integration of
the country.

Would the Minister be kind enough to
reconsider the increase in fare structure and
reduce it, even less than those for the
metropolitan cities, for instance, Andaman,
Mizgram, Nagland, Ladakh etc.? Would you
agreethatinsteadto 16 percent, theincrease
should be less than 10 per cent in the fare
increase so that more passengers can go?

SHRI GHULAM NABI AZAD: Sir, let
me first reply to the part (a) of the question,
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which the hon. Member has raised, namely
why in Indian Airlines we have been able to
quantify as to how much the revenue was
earned after the increase in fares, and why
not in Air India. The reason is very simple.

SHRINIRMALKANTICHATTERJEE:
The reasons have been stated. It is very
simple. It is not acceptable.

SHRIGHULAMNABIAZAD: It has not
been stated. | was as innocent as you are.
In the case of Indian Airlines, passengers
have to pay the new fares from the date the
new fare is implemented. Suppose, it is
implemented with effect from 1st April and if
you have a ticket with you purchased in the
month of January, which is an okay ticket,
but still from 1st April, you will have to pay
extra charges. Whereas in the international
market, not only for Air India but for all other
International airlines, if you have an okay
ticket, even after one year after revision you
will have to pay the fare of the previous year.
Soitis very difficult. In international airlines,
people do not just go to the counter and buy
the tickets, they get the tickets six months,
five months, in advance. We do not want to
give figures just something like that.

Asfarasthe second partof the question
is concerned, Sir, | would say there was an
in-house study conducted by Indian Airlines.
Asthe hon. Speakerknows -- he himself had
been avery successful Civil Aviation Minister
-- as far as the long haul is concerned, the
fuel consumption in the long haul is very
less. Out of the totalinputs of 33 components,
one of the major inputs is fuel. In the shornt
haul, because of just quick landing and
taking off, the fuel consumption is much
more. So, on the basis of this, there are two
Reports. One is the Kelkar Report which
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was constituted by the Planning Commission
in 1989.

SHRIJASWANT SINGH: | am sorry to
interrupt. For long haul, the per capita cost
is going to be less. Why do you not enforce
it strictly for long hauls?

MR. SPEAKER: | will allow you later.

SHRIGHULAMNABI AZAD: Sir, there
was an in-house study and on the basis of
the study, the new fares should have been
with 45 per cent increase for short hauls,
keepinginview the inputs. Formedium haul,
the fare should have been with an increase
of 35 per cent.

In the long haul, the fare should have
been increased by 15 to 16 per cent. While
the input cost for short and medium hauls
has gone up by 45 per cent and 35 per cent
respectively, we have effected an increase
of only 20 per cent, which comes to just half.
Asregardthe long haul, the fare should have
been increased by 15 to 16 per cent but we
increased it only to the extent of 10 per cent.
I may repeat that we have taken care of all
these things and in spite of the fact that for
short and medium hauls, the increase was
45 per cent and 35 per cent, we had
increased the fares only by 20 per cent.
Now, a question was raised with regard to
the North-Eastern States, Andaman &
Nicobar and Ladakh. We took care of this
too. Keeping the aspects of national
integration in mind, in sensitive places such
as Leh, Port Blair and the North-East, the
increase effected is only 16 per cent as
against 20 per cent in other areas.

SHRI SHARAD DIGHE: Mr. Speaker
Sir, while giving the reasons for the hike in
fares fromtime to time, the hon. Minister has
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given the reasons in general for the last four
to five years and that too combining both Air
India and Indian Airlines together. | would
like to know specifically the reasons for
hiking the fares of the Indian Airlines’
domestic flights to the extent of 10 to 20 per
cent, within a short period of ten months, i.e.
between September 1993 and July 1994.
What were the specific factors which arose
during this particular period that compelled
the Government to increase the fares for the
domestic flights?

MR. SPEAKER: Mr. Dighe, he has
replied this question in detail giving all the
reasons.

SHRISHARAD DIGHE: No Sir. He has
given the reasons for both Indian Airlines
and Air india in general and that too, for a
time span of five years. | would like to know
the reasons for fare increase in the domestic
flights of Indian Airlines specifically for this
short period of ten months.

Secondly, is it not the intention of the
Govermnmentto make this transport available
tocommon citizens and notto reserve itonly
for executives who pay through their
companies and Government officials who
pay through the Government treasury? Is it
notnecessary to make this mode of transport
available to the common man too?

SHRIGHULAMNABI AZAD: As faras
the first part of the question is concerned, |
have already stated that the cost of inputs
has increased to the extent of Rs. 866 crore.
Now it is not possible to offset this by
iricreasing the fares in just one go. One has
to go about it gradually. That is why, there
was an increase in 1991 and there was an
increase again in 1993. In spite of these two
increases, the net gap was Rs. 275 crore.
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We had to have another ihdrease to bridge
this gap and with this increase, the net gap
has now come down to only Rs. 85 crore.

SHRI INDER JIT: Mr. Speaker Sir, the
open sky policy was expected to give a
much better deal to air-travellers. | am glad
it has achieved at least one objective. Most
of the flights are now on time. The quality of
inflight service has also improved. It has
improved even in the Indian Airlines!

But Sir, the second deal which was
expected was that this competition would
enable us to bring down the air fares. To
what extent, was this expectation justified?
Are we, if at all, likely to get any benefit of
cheaper air fares out of this greater
competition?

SHRIGHULAMNABI AZAD: As stated
already, the cost of input components has
gone up tremendously, say, by 650 percent,
121 per cent, 200 percent, 300 per cent and
so on. Globally, the inputs are now very
costly. As mentioned by the hon. Speaker,
itis notin our country only that the fares have
beenincreased. As a matterof fact, as faras
Indiaisconcemed, ourfares are the cheapest
in the world. Let me compare the fares in our
coumtry vis-a-vis the fares in Pakistan,
Malaysia and Indonesia.

4
For Karachi and Lahore the distance is

13 kilometers and the fare is Rs. 4,391,
that is around Rs. 4,400.

SHRI JASWANT SINGH: Is it in dollar
or rupee?

SHRIGHULAMNABI AZAD: Itis dollar
converted into rupee.

SHRIJASWANT SINGH: Mr. Speaker
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Sir, | am sorry, | just want to raise two
questions.

MR. SPEAKER: | will allow you. The
next question will be by you.

SHRI GHULAM NABI AZAD: So, for
1013 Kilometers, it is about Rs. 4,400.
Whereas for the same distance in India,
between Bombay and Coimbatere, which is
a distance of 1018 kilometers, with an
increase of 3-4 kilometers, the fare is Rs.
2,600.

Now, let me go to Indonesia.

" SHRINIRMAL KANTICHATTERJEE:
Foreign airlines?

SHRIGHULAM NABI AZAD: No, no, it
is domestic. Now, | might not be able to read
the exact names, it is Balik Papan and
Semarang. The distance between these two
cities is 960 Kilometers. If we compare the
fare between Bombay and Calicut, which
incidentally, has the same distance of 960
kilometers there the fare is Rs. 3,100 and
here it is Rs. 2,700.

SHRIJASWANT SINGH: Mr. Speaker
Sir, | will frame my question very briefly.
There are two aspects. There are two
concems. | am led to the conclusion in the
explanation that the hon. Minister provided
about price hike of fares, 45 per cent for
short-haul should have been less, 7 per cent
for long haul and he routed it off. The result
is that the short-haul is being subsidised at
the cost of the long-haul. One of the longest
Internal flights in the country is really a flight
if you take a flight from Trivandrum to
Calcutta. It is not simply a question of
sensitive areas as the hon. Minister put it, it

is also a question of the principle of per
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kilometer cost hauling. If there are 33 inputs
to the per kilometer cost, then of those 33,
anumber of them remain static and fuel cost
appreciably falls inlong distance flights. | am
not convinced as to why this step is being
taken by the Government to subsidise the
short-haul at the cost of long-haul?

My second question Sir, if you are
looking at it, it is one of the factors in price
hike and also it is a question of dollar parity
and if it is parity, than how much is the
devaluation caused to this price hike?

SHRI GHULAM NABI AZAD: That |
was citing as an example. It is not only here
in our country, the fares are much more in
othercountries also. It was justacomparison.
Itis not a part of the real body of the answer.
| was just comparing. .

As for the other thing that you said, it
is contradiction between my friends on the
Left and naturally on the Right. This seems
to be so. They are wanting that there should
be much more subsidy for the short-haul
and you are saying totally against, that there
should not be any subsidy. | mean, it should
not be cross subsidised. But the policy of
cross subsidy is followed keepingin view the
nature of the North-Eastern States and also
the very important factor of national
Integration. If we increase the fare by 45 per
cent for the North-Eastern States or for
Ladakh or for that matter Andaman and
Nicobar Islands, we might jeopardise the
feelings of the people of these far-flung
areas. We do not want to do that. So, | think,
even if we have to sacrifice a bit, keeping as
far as the unity and integrity of the country is
cbncerned, | think, the hon. Members will
appreciate it.

SHRISANT RAM SINGLA: Sir, | would
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like to know from the hon. Minister that Air
India did notaccount any additional estimated
value in comparison to that of Indian Airlines
due to increase in air fare. What are the
reason thereof and what steps are being
taken to add to the revenue of Air India?

MR. SPEAKER: Well, | have not
understood your question. Probably the
Minister also has notunderstood it, Will you
repeat it? '

SHR! SANT RAM SINGLA: Mr.
Speaker, Sir, due to the increase in air fare
the Air India did not account any additional
estimated revenue in comparison to that of
the Indian Airlines. What are the reasons
thereof and what steps are being takeh to
make Air India add to the revetues?

SHRI GHULAM NABI AZAD: | have
already replied this question.

MR. SPEAKER: Air India and Indian
e Airlines are two different things.

SHRI GHULAM NABI AZAD: Sir, the
hon. Member is saying that we are getting a
lot of revenue after the price hike. | have
already said that in the case of Air india one
has to buy tickets one year or six months
before. So, that question has already been
replied.

[Translation)

SHRIMATIBHAVANA CHIKHLIA: Mr.
Speaker, Sir, in reply to the party (b) of the
question it has been said that due to the hike
in fare of the Indian Airlines the number of
passengers travellingin these flights has not
decreased. | would like to know from the
hon. Minister whether the Vayudoot has
been merged in Indian Airlines and if so, the
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time by when the only airport of Junagam
has been closed down?

[English]

MR. SPEAKER: | am on the verge of
disallowing the question.

[Transiation]

SHRIMAT! BHAVANA CHIKHLIA: |
would like to know if it has been closed down
due the fare hike in Vayudoot or not?

[English]

SHRI P.C. CHACKO: Sir, the Hon.
Minister has explained the rationale behind
the increase in the domestic air fares. | am
very happy to note that in the long haul
sector the Government has raised the fares
by 10 per cent. We are travelling from Delhi
to Trivandrum, which is a long haul sector.
The Minister has given a very convincing
reply but at the same time it shows that there
is a discrepancy in the fare hike. The fare
from Delhito Trivandrum hasbeenincreased
by 22 percent, which | think was not the
intention of the Government. Will the
Govermnment examine this discrepancy in
the air fare hike in the long haul sector?

MR. SPEAKER: | think he has already
replied this question.

SHRI P.C. CHACKO: No, Sir. The
Minister has said that in the long haul sector

the fares have been increased by 10 per-

cent. The air fare from Delhi to Trivandrum
used to be Rs. 5000 but now it has been
increased to Rs. 6000.

MR. SPEAKER: You want the country
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also to be united. ...(Interruptions)

MR. SPEAKER: You please come out
with the question.

SHRI P.C. CHACKO: Sir, there is a
discrepancy in the ai* fare hike in the long
haul sector. There has been 20 per cent
increase in the long haul sector.

SHRI GHULAM NABI AZAD: Sir, | will
answer the question raised by the hon.
Member. Unfortunately, we are not operating
in a long haul sector when we travel from
Delhi to Trivandrum. We are operating like
taxi, going first to Bombay or Cochin and
then to Trivandrum. So, it becomes a short
haul sector. Had we been operating directly
from Delhi to Trivandrum, it would have
come under the long haul sector.

JAAl and NAA land

*364. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether the International Airports
Authority of India and the National Airports
Authority propose to commercially exploit
the unutilized land under their possession;

(b) if so, the details thereof;

(c) the total area of land belonging to
these authorities which is unutilised; and

(d) the area of land proposed to be
utilised under the scheme?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
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AZAD): (a) to (d). Both International Airports
Authority of India (IAAI) and National Airports
Authority (NAA) have decided in principle to
utilise some of their land, which is not put to
utilisation uptil now, for aviation and tourism
related commercial activities. However, no
proposals have been finalised as yet. The
exact area of such land will be known only
after the proposals are finalised by IAAl and
NAA.

SHRISANTOSHKUMAR GANGWAR:
Mr. Speaker, Sir. | am constraint to state
that so many years after the merger of the
International Airports Authority and the
National Airports Authority we have not
been ableto ascertain astowhatis the exact

area of the land lying unused with the -

Department.

The hon. Minister has revealed it in his
reply that the exact area of the unused land
will be ascertained only after finalising the
proposals. There is unauthorized possession
of land in every airport and this problem is
being faced constantly everywhere, yet we
could not decided......

MR. SPEAKER: Whatis yourquestion?

SHRISANTOSHKUMAR GANGWAR:
My question is in reference to the reply given
by the hon. Minister in which he had assured
that exact area of unused land will be
ascertained. | would like to request the
Government to find out the exact area of
land in possession of the Department, the
area of land where constructions have taken
place and the area of unused land.

MR. SPEAKER: Ali right. Do you have
the information about the area of the used

and unused land?

(Interruptions)
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SHRI GHULAM NABI AZAD: Sir we
will try to ascertain at the earliest.

SHRISANTOSHKUMAR GANGWAR:
Sir, the Ministry has accepted that there is a
proposal to privatise the airports at the
earliest. What decision has been taken by
the Government in this regard? The
Govemment has mentioned two things in its
reply. The Government has accepted it in
principle to use such land for commercial
activities. What kind of the commercial
activities? Would the Government build
houses, commercial complexes orwill it give
this land to somebody on lease? The
Government must clarify whether it wilt keep
this land in its possession or transfer it to
private parties after privatisation? Ultimately
how it will be disposed off? Apart this please
state as to what action is being taken to
redeem the encroached land?

SHRI GHULAM NABI AZAD: Mr.
Speaker, Sir, the Government never said
that airport will be privatised. Sofarwe never
said so...(Interruptions)..

[English)

Itis not being done. He is talking of the
existing ones. As far the existing ones...

SHRISANTOSH KUMAR GANGWAR:
In it, it is written that the Government is
considering privatisation of airports.

[ Transliation]

SHRI GHULAM NABI AZAD: So far
this Government has not taken any decision
to privatise the airports which are under the
National Airports Authority or the
International Airports Authority so far.
However, the Government has formulated a
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policy to allot site for new airports at the
places other than those where airports
already exist. For instance the Government
had permitted to develop airports at Kochin
and Bangalore and these are being
developed there.

[English]

SHRINIRMALKANTICHATTERJEE: |

You allow the existing airports to
die...(Interruptions)

[Translatior;]

SHRISANTOSHKUMAR GANGWAR:
Sir, the Govermment has not replied about
the encroached land.

MR. SPEAKER: He has replied thathe
will send it to you in writing.

[English] +

SHR! PRITHVIRAJ D. CHAVAN: Civil
airports in the country are under the control
of Airports Authority. But the Airports
Authority is not able to develop all these
airports to the fullest extent. As you know,
Sir, the development of airports is very
closely linked to the industrial development
of the area. Many State Governments have
written to the Ministry to return the land
which was originally acquired by the State
Govermments and given to the Central
Govemment for developing the airports but
where the Central Government has not
been able to develop the itifrastructure.
Whether the Govérnimént will consider
returning the land atquited for airports to the
Stdte Governiments if they make such a
requesf.

| would like to draw the attention of the
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Minister to the specific case of Kolhapur
airport in Maharashtra where the State
Government has written to the Central
Government to return the land. | would like
to know what is the policy of the Central
Government on this.

SHRI GHULAM NABI AZAD: Sir, it is
rather reverse. The Central Government
has written to the State Govermment to take
these airport back as we are not able to
manage, and we will be too happy to return
the airport to Maharashtra. '

\

SHRIAMAL DATTA: Sir, in other parts
of the world where land is perhaps not so
plentiful, the airport land is very profitably
commercially utilised. One has gone to
airports abroad which first of all look like very
big departmental stores. Compared to them
intemational wings of Indian airports are
very poor, indeed. | do not know why these
have not been developed so far. Therefore,
one thing | would like to know whether this
commercial development will also attract
tourism by combining these two. Are there
any plans for developing, at least, the
intemational airports -- even the national
airports could be so developed -- and what
are the Government's plans? That is part
(a).

Secondly, the Minister has said in the
reply that the exact amount of land etc., will
be known only when the plans are finalised
by the IAAl and NAA. What has happened is
that 9o far as Calcutta airport is concerned,
a plan for development of a large chunk of
land so far unutilized has been submitted to
the Ministry long ago and the Ministry has
been sitting on it.

This will tie-up with the opening of the
new terminal building which could be
commissioned in a few months’ time. If the
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Ministry does not decide about the proper
allocation of land even for the bus terminal
and all that, this is going to hold up the
opening of the new terminal which is urider
construction for the last four years. Let the
Minister reply to all these questions.

SHRI GHULAM NABI AZAD: As faras
the first part of the hon. Member’s question
is concerned, | totally agree with him that in
the rest of the world, there has been full
utilisation of the unutilised lands near the
airports.

As far as our country is concerned,
unfortunately, we have notdoneitsofar. We
are thinking of doing it. That is why | have
said that for construction of hotels and
motels, the lands have already been allotted
in a number of places.

°As far as setting up of Golf Courses in
Delhi, provision of lands to oil companies,
construction of shopping plazas, recreation
centres, car parking and other passenger-
related facilities, including car rentals at
different places are concerned, we are inthe
process of doing it. The National Airports
Authority and the International Airports
Authority are in the process of identifying the
places and also trying their best to write, taik
and meet with the Chief Ministers of various
State Governments. | had, personaily two
meetings, one in Delhi and another in
Bombay with the Chief Minister of
Maharashtra for removing the jhuggis and
allotting them the land....(/nterruptions)

SHRINIRMAL KANTICHATTERJEE:
Why don’t you come to Calcutta for a chat?
That is my constituency.

SHR! GHULAM NABI AZAD: We will
be too happy if the State Governmentcomes
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forward and helps us. So, the purpose is to
putup alithese things which I have mentioned
at different airports. These things are in the
mind of the Naticrial Airports Authority. The
Government is too keep to do all these
things.

As far as Calcutta is concerned, |
would write to the hon. Member.

Staff Strength

*367. SHRI RAJ NARAIN:

SHRI THOTA SUBBARAO:

Will the Minister of FINANCE be
pleased to state:

(a) whetherthe decision to reduce the
number of various administrative posts by
10 percentis beingstrictly followed by ail the
Ministries/Departments;

(b) if so, the number of posts reduced
under this scheme since its declaration; and

(c) if not, the steps being 1aken by the
Governrnent to ensure the implementation
of this decision in all the Ministries/
Depaniments of the Government of India?

THE MINISTER OF FINANCE (SHR!
MANMOHAN SINGH): (a) to (c). Pursuant
to a decision announced by the Pnme
Ministerin the National Development Council
in December, 1991, instructions were issued
to all the MinistriesDepartments to review
their staff strength with a view to abolishing
posts by 10%. In addition, activity analysis of
selected Ministries/Depanments has also
been undertaken to identify areas of work
thathave become opsolete/redundantowing

" to liberalisation/changes in Government

policies, etc. witna view. inter-aiia, to reducing
the staff strength. Resultantly. about 18.000
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posts have been abolished. Another 3500
posts have been identified for abolition.
Efforts to identify other posts for abolition
are continuing.

[Transtation)

SHRI! RAJ NARAIN: Mr. Speaker, Sir,
the hon. Minister has provided two types of
information in his reply. On the one hand he
has statedthatallthe Ministﬁes/Depanmems
have been issued instruction, but on the
other hand he has stated that posts have
been curtailed by 10%. | would like to know

the names of the Ministries in which 18,000

posts have been abolished. | would also like
to know the break up of such employees
belonging to class |, class |l, class Il and
class IV and alsothat of employees belonging
to the Scheduled Castes, Scheduled Tribes
and other Backward Classes. Moreover, |
would also like to know that while curtailing
the posts whether provision pertaining to
reservation were also taken into account;
and if not. what are its reasons therefor?

[English]

SHR!I MANMOHAN SINGH: Sir, in
1992. there werer 125 posts at the level of
Secretary to the Government and up to- 17
posts have been identified for abolition.

At the level of Additional Secretary,
there were 99 posts of these, six were
identified for abolition. At the level of Joint
Secretary, 373 posts were there; of these,
52 posts were identified for abolition, that is
a total of 75 posts to be abolished. This
constitutes eight per cent of the total posts
of Joint Secretary and above in the various
Ministries and Departments of the
Government of India.
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With regard to posts below the level of
Joint Secretaries, the total number of posts
that have been abolished are 15,800 plus

2,500 have been identified for abolition as

and when the posts fall vacant. But | do not
have the details Ministry-wise.

[Translation)

SHRI RAJNARAIN: If 3500 posts have
been identified for abolition and efforts to
identify other posts for abolition are
continuing, then what is the Ministry wise
break up of these 3500-posts identified for

- abolition.

_[English]

SHRI MANMOHAN SINGH: | do not
have the information with me. We.will make
that information available to the hon.
Member.

[Translation]

SHRI BHERU LAL MEENA: In his
reply the hon. Minister has stated that some
posts are beingabolished, some employees
are beihg retrenched whereas some posts
are being identified for abolition. On the one
hand, the Government talks of increasing
avenues for empléyment under the new
industrial policy and the Employment
Guarantee Plan, on the other hand, it is
removing people from their jobs. Will it not
have its repercussions in other places in the
country as well?

[English]
SHRIMANMOHAN SINGH: We would

like to submit to this august House that the
way to create employment in the country is
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not to inflate the Government’s wage bill. In
fact, with the same money outside the
Government, we can create lot more
employment. The costof employing a person
in Government is much higher than the cost
of creating a job. So, to the extent that
Government employment is reduced to the
level which is essential for efficient functioning
of the Government: If thé resultant savings
are deployed elsewhere to create
employinent, that will be a net beneficial
effect on the economy.

[Translation]

SHRI RAM NIHOR RAI: Sir, the hon.
Minister has said in his reply about the
abolition of the some posts but the question,
which was asked by Shri Raj Narain was
about the abolition of posts reserved for the
Scheduled Castes and-scheduled Tribes,
has notbeen replied. The quota reserved for
the SCs and STs has not been filled up all

over the country. Therefore, | would like to

ask the hon. Minister whether there is any
proposal to fill up the quota reserved for
them.

[English)

SHRI MANMOHAN SINGH: There:is -

no doubtthat our Government has to honour
all the commitments with regard to the
reservation of posts for Scheduled Castes
and Scheduled Tribes and other backward
classes. The posts that have been abolished
have the justification in terms of their
functional necessity. The criterion is not
whether a postis held by a Scheduled Caste
officer or not. The real criterion is whether a

post is justified for its functional necessity. -

So, there is no question of any
discrimination against any officer belonging
to Scheduled Castes and Scheduled Tribes
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and other backward classes.
[Transiation)

SHRI RAM NIHOR RAI: The quota of
the people belonging to the Scheduled
Castes and Scheduled Tribes has not been
filled up completely. What are your comments
on it?

[English}

SHRI MANMOHAN SINGH: There is
no relationship between the two.

[Translation]

SHRIKALKADAS: Inthe departments

" where retrenchment has been done, has it

been assessed whether the quota for
Scheduled Castes and Scheduled Tribes
has been filled up completely or not? In such
departments where ithas yet not been filled
up completely, employees of these

" ‘categories, should not be retrenched. Then

their quota has not been filled up completely
as yet. If abolmon of posts in such
departments is resorted to only the people
belonging to Scheduled Castes and
Scheduled Tribes will be retrenched. It will
be against the policy of the Govermment for
clearing the backlog. Two hon. Members
have mentioned that such backlog exists in
the Departments where 18,000 people have
been retrenched and, therefore, it is being
suggested that backlog should be cleared
there and emplayees belongingto Scheduled
Castes and Scheduled Tribes and Backward
classes should not be subjected to
retrenchment.

(English]

SHRIMANMOHAN SINGH: Sir, 1 have
already explained that when a post is
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abolished, the real criterion to assess is
whether that post retains its justification or
not. Ifany Scheduled Caste Officeris holding
the post -- it is not a policy of retrenchment
-- he will be redeployed he wili be given a
job in some other Depariment. So, there is
no guestion of this policy being used in any
way to discniminate against the officers of
the Scheduled Castes, the Scheculed Tribes
or other backward classes.

MR. SPEAKER: The Minister says
that the post will be abolished and the
Scheduled Caste Ofiicer will not be
retrenched.

Now Shri Basudeb Acharia.

SHRIBASUDEB ACHARIA: Sir, there
Is a great crisis in wagon...

MR. SPEAKER: You talk on this
question.

SHRI BASUDEB ACHARIA: Sir, it is
Zero Hour.

MR. SPEAKER: | have not yet said,
“The Question Hour is over.”

Mow. the Question Hour is over.

WRITTEN ANSWFRS TO QUESTIONS
{Enghishi
Rubber Plantation
T3673 SHRI BRAJA KISHORE

TRIPATHY Wiltthe Minister of COMMERCE
be picased 1o state:
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(a) whether the Government
propose to undentake any project for rubber
plantation in the traditional and non-
traditional areas;

(b) if so, the details thereof; and

(c) the steps taken by the Government
for the development of rubber cultivation in
the country, particularly in Orissa?

THE MINISTER OF COMMERCE
(SHR! PRANAB MUKHERJEE): (a) to (c).
The Rubberboard has beenimplementing a
Rubber Development Scheme for the
development and expansion of rubber
cultivation both in the traditional as well as
non-traditional areas in the country. The
main components of this project
include:--

(i) Extension of technical, material
and financial assistance to the
rubber growers.

{ii)  Assistance to rubber growers in
the traditional areas of Kerala and
Tamil Nadu for modernising the
existing old, uneconomic plantation
by replanting with  high-yielding
cultivars and for expansion of area
by new piantation.

(i)  Assistance for new piantation in
non-traditional areas.

The steps taken by the Government
for development of rubber cultivation in the
country including Orissa inter-alia consists
of:-

(a) Planting grant @Rs. 8,000/Ha.
disbursedin sevenannualinstalments limited
upto 2 Ha. in traditional areas and 5 Ha. in
non-traditional areas.
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(b) Additional incentive of Rs. 3,000/
Ha. for use of poly-bagged plants is given to
general category growers and @Rs. 4000/
Ha. to SC/ST category growers.

(c) Additional assistance limited upto
5 ha. to rubber growers in non-traditional
areas which include:--

(i) Distribution of required polybags
and plants at a concessional/
subsidised rate toboththe general
category as wellas SC/ST growers.

(i)  Financial assistance for fencing of
young rubber plants @Rs. 1000 to
Rs. 1500/ha. for general category
growers and @Rs. 2200 to Rs.
4000/ha. to SC/ ST category
growers depending upon
hectarage.

(iiiy  Subsidy of Rs. 1000 for purchase
of rollers for processing of latex
and Rs. 3000 tor construction of
smoke houses.

In addition. the Rubber Board is also
implementinga World Bank assisted Rubber
Project both in the traditional and non-
traditional areas with effect from 1993-94.
The main components of this projectinclude:
(i) replanting of old and uneconomic rubber
plantsin 40,000 hectares intraditional areas,
(ii) new planting in 30,000 hectares in both
traditional and non-traditional area, and (iii)
productivity enhancementin 80.000 hectares
of mature areas of small holdingin traditional
regions.

An Eastern-india Rubber Development
project was launched in Orissa in 1986 for
development of rubber plantation in the
State. Three offices of the Rubber Board at
present are functioning in Orissa at
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Bhubaneswar, Baripada and Berhampur.
So far, a total area of 282.21 hectares has
been brought under rubber cultivation n
Orissa. An additional area of 25 ha. is
proposed tobe planted with rubberin Ons« .
during the current year.

Coffee Seeds

*365. SHRIMATI  CHANDPA
PRABHA URS: Will the Minister of
COMMERCE be pleased to state:

(a) the guantity of low quality coffce
seeds exported during 1993-94 and the
target fixed for 1994-95;

(b) whetherthe Government are awarc
that the domestic market has been affected
severely due to export of low quality coffec
seeds;

(c) it so, the reasons for such expon:
and

(d) the steps being taken by the
Governiment in this regard?

THE MINISTER OF COMMERCE
{SHRI PRANAB MUKHERJEE): (a) to (d}.
During the year 1993-94, a total quantity of
16.675.577 tonnes of low quality coffec
seeds were exported. No specific target has
been fixed for export of low quality coffe.c
seeds during 1994-95.

The price of coffee including that of the
lower grade in the domestic market has
been affected by the unprecedented price
rise in the international market. It was on
account of a glut in the demand for infert:
grades of coffee in the domestic market ti.it
a decision had been taken a few veais o
to allow export of such grades of cavee.
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However, in view of the sharp rise in price of
coffee in the domestic market, the export of
- 'C’ grades, BBBs’ and Peaberry varities of
coffee has been temporarily suspended to
improve their domestic availability.

.Foreign Airlines Fares

*366. DR. LAXMINARAYAN
PANDEYA:
SHRI ATAL  BIHARI
VAJPAYEE:

Will the Minister of CIVIL AVIATION
AND TOURISM bé pleased to state:

(a) whether the Director General of
Civil Aviation has advisedthe foreign airlines
operating from India to follow the provisions
of the Aircraft Rules, 1937 in regard to levy
of fares;

(b) if so, the response of the foreign
airlines thereto;

(c) whether the Government have
received any representation against this
directive;

(d) if so, the details thereof; and

(e) the reaction of the Government
thereto? .

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

(b) Most of the foreign airlines have
agreed to change fares, as approved by the
D.G.C.A., as per provisions of the Aircraft
Rules, 1937.

(c) Yes, Sir.
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(d) Representations have been
received fromthe following againstthe above
directive:--

(i) Delhi Exporters’ Association
(ii) Common Cause

(i) Wg. Cdr. V.K. Kakar (Retd.)
through P.H. Parekh & Co.,
Advocates, Supreme
Court.

(e) Charging of fares at rates
approved by the DGCA is a mandatory
requirement under the Aircraft Rules. As
such no violation can be allowed.

Bank Branches

*368. SHRI RAM KAPSE:

SHRI HARIBHAI PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) the number of branches of
nationalised banks closed/merged during
the last six months, bank-wise;

(b) the reasons theretfor; and

(c) the steps taken by the Government
to safeguard the interest of the employees
working in the above bank branches?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) The
bank-wise list of the branches of nationalised
banks closed/merged during the six months
which ended on 31.3.94 is given in the
enclosed Statement.

(b) Closure/merger was resorted to
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because all efforts to make them viable have
failed and are unlikely to yield results.

(c) The employees working in these
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branches are being productively redeployed
in other activities such as internal audit and
recovery.

STATEMENT

Sl.No. Name of the Bank Number of Branches closed/
merged
1. Andhra Bank 1
2. Bank of India 9
3. Bank of Maharashtra 11
4. Indian Overseas Bank 2
5. Syndicate Ban 8
6. United Bank of India 2
’ 33
Note: (b) if so, the details, thereof;

Erstwhile New Bank of India (ENBI)
was merged with Punjab National Bank
(PNB) on 4.9.93. As a result of merger of
New Bank of india, 46 branches were merged
with other branches as reported by PNB,
during the last six months. Of the above, 45
were branches of ENBI merged with PNB
branches and 1 was a PNB branch merged
with ENBI branch.

Export of Tea
*369. SHRICHINMAYANAND SWAML:

Will the Minister of COMMERCE be pleased
to state:

(a) whether any target has been fixed
for export of tea during the current year;

(c) the total quantity of tea exported so
far; and

(d) the steps being taken by the
Government to boost the export of tea?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) and (b).
Target for export of tea during 1994-95 is
210 mn. kgs valved at Rs.1500 crores.

(c) Exports of tea during April-June.
1994 are estimated at 25.31 mn. valued at
Rs. 147.88 crores.

(d) Stéps taken to boost exports of
Indian tea include uninational promotional
campaigns through Tea Board's offices
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abroad comprising of: (i) participation in
trade fairs/exhibitions, (ii) media campaign
to increase consumer awareness towards
various unique characteristics of Indian tea,
(iii) media campaign to popularise Indian tea
through Tea Board marketihg symbol, and
(iv) support to various foreign brands
containing Indian tea. Tea Board has also
independently undertaken Darjeeling and
Assam Logo Campaign in UK.

From time to time. Tea Board also
organises trade delegations to importing
ccuntries to sort out ground problems and
boost exports.

[ Transiation)
Garment Export

*370. SHRI RAM TAHAL
CHOUDHARY: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Union Government
encourage competition amongst the States
to export best quality garments to other
countries;

(b) if so. the details thereof and the
name of the State which is at the top in the
list of ‘Pattern’ variety:

(c) the names of the States having
expertise in the field of silk garments: and

(d) the quantum and value of silk and
silk garments exported during each of the
last three years. State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (c). The
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Government encourages exporters of all
States to export quality garments. However,
these efforts are not aimed at generating
competition among different States.

Since textile products are not
necessarily exported from the State in which
they are manufactured, maintaining State-
wise export data is not feasible.

(d) The total value of exports of silk
products, including silk waste, was Rs.
675.57 croresin 1991-92, Rs. 734.22 crores
in 1992-93 and Rs. 789.26 crores in 1993-
94.

[English]
Income Tax Base

*371.  SHRI DATTATRAYA
BANDARU: Willthe Minister of FINANCE be
pleased to state:

(a) whether the Government have
made any assessment of the policy towiden
theincome-tax base by offering retailtraders
a simplified way of contribution to income
tax;

(b) if so. the details thereof;

(c) whether the Government
contemplate to revise the policy; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). The simplified scheme of presumptive
tax paymentfor smalltraders was introduced
by the Finance Act, 1992.
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The scheme which was initially
introduced for two years, has been made
open-ended by the Finance Act; 1994,
keeping in view the response of the small
businessmen and representations received
in regard thereto. Though the scheme has
been reviewed, it is too early to assess its
efficacy.

(c) No, Sir.
(d) Does not arise.
Nationalised Banks

*372. SHRI S.M. LAL JAN BASHA:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe nationalised banks are
gearing up to meet the challenge posed by
the foreign private banks;

(b) if so, the details thereof;

(c) whether cooperation has alsobeen
sought from employee unions in this regard,;
and

(d) if so, the details thereof?

THE MINISTER OF éTATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d). To enable them to effectively meet the
challenge posed by foreign and private sector
banks, nationalised banks have taken steps
to improve their productivity, efficiency and
profitability. As part of the efforts being
made in this regard, substantial funds have
been made available to the nationalised
banks for the purpose of recapitalisation.
Performance agreements, emphasising.
inter-alia, improvements in productivity and
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mechanisation in selected areas, have also
been entered into by the Reserve Bank of
India with the nationalised banks. Further,
agreement has been reached by the Indian
Banks’ Association with the employees’
unions on the question of computerisation.
Interms of the settiement, banks will be able
to fully or partially computerise urban/
metropolitan branches with daily work load
of 750 vouchers or more as also specialised
branches.

Aids to Nationalised Banks

*373.  SHRIM.V.V.S. MURTHY:
SHRISANDIFAN BHAGWAN

THORAT:

Will the Minister of FINANCE be
pleased to state:

(a) whetherthe World Bank has agreed
to provide finance for some nationalised
banks in the country:;

(b) if so the amount proposed to be
provided and the conditions thereof:

(c) whether an experts team from the
World Bank has agreed to visit India to
discuss and finalise the modalities of the
soft loans; and

(d) if so, the details thereof and the
nationalised banks which are proposed to
be provided the assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d). The proposal for a Financial Sector
Development Loan is under discussion with
the World Bank, for which an Appraisal
Mission is currently in india. The details of
the amount of loan to be provided. conditions
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thereto and the names of the nationalised
banks and other institutions which are
proposed to be provided assistance will be
known only when discussions/negotiations
are completed.

Export of Spices

*374. SHRI RAMESH
CHENNITHALA: Will the Minister of
COMMERCE be pleased to state:

(a)the details of the export performance
in respect of major spices during 1992-93
and 1993-94;

(b) whether any special efforts have
been made to find out new markets for
spices; and

(c) if so, the details and the results
thereof?
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THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE):(a) A
Statement is encolsed .

(b) and (c). With the collapse of the
erstwhile USSR, special efforts were made
by the Spices Board to identify new markets
for spices. Consequently, in 1993-94, there
was a record export of 175532 tonnes valued
at Rs. 540.12 crores. There was also a
substantial increase of exports of pepper to
USA from 12371 tonnes valued at Rs. 39.79
crores in 1992-93 to 22118 tonnes valued at
Rs. 82.75 crores in 1993-94.

After resumption to trade relations in
Oct., 1993, South Africa has been identified
as a potential market and recently there has
been an exchange of delegations for
promotion of spice trade.
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[ Transiation]

Silk Industries

*375. SHRINITISH KUMAR:

SHRINAWAL KISHORE RAI:

Will the Minister of FINANCE be
pleased to state:

(a) the number of sick industries which
have applied for /ans to the nationalised
banks for revival during each of the last two
years;

(b) the number of the above industries
which have been given loans by nationalised

banks during the above period, year-wise;

(c) the amourt of loan released during
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the above period; and

(d) the steps proposed to be taken by
the Governmentto ensure smooth andtimely
credit flow by the nationalised banks to the
sick industries for their revival?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). The date reporting system of the Reserve
Bank of india (RBI) does not generate
information in the manner asked for.
However, according to RBI data as on
30.03.1992 (latest available), the number of
sick Small Scale Industrial (SSI) units and
sick non-SS| Units and outstanding credit of
public sector banks in respect thereof was
as under:

No. of Units Amount outstanding (Rs. crore)
SSi sick 2,28,447 3192.60
Non-SSI sick *2,101 6622.72

* In view of multiple bank financing, the number of units shown does not reflect the

actual position.

(d) RBI has issued detailed guidelines
to banks regarding formulation and
implementation of rehabilitation packages
in respect of sick SSI units considered
potentially viable. Rehabilitation packages
inter alia provide for funding of existing dues
of banks and financial institutions with
extended period of repayment thereof in a
phased manner, interest concessions, grant
of fresh term loans as also fresh working
capital facilities.

As regard non-SSi sick units, sick
industrial companies are required, under
the provisions of Sick Industrial Companies
(Special Provisions) Act, 1985 (SICA), tobe

referred to the Board for Industrial and

Financial Reconstruction (BIFR) for

determination of remedial and other

measures which need to be taken in respect

of such companies. Where a scheme for

rehabilitation of a company is sanctioned by

BIFR, public sector banks/financial
institutions provide facilities in terms the

sanctioned scheme.

Facilities to EOUS/EPZs
*376. SHRI GUMAN MAL LODHA:

Willthe Minister of COMMERCE be pleased
to state:
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(a) the details of facilities provided by
the Government to the Export Processing
Zones and Export Oriented Units to
encourage export;

(b) the extent to which the utilisation of
these facilities has increased the annual
rate of export;

(c) if the increase is marginal, the
reasons therefor;

(d) whether the Government have
fixed any annual target for exports by these
units; and

(e) if so, the details thereof during
each of the last three years and the extent
to which the export has been made as
compared to the targets during the above
period?
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THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) Facilities
provided by Government to Export
Processing Zones (EPZs) and Export
Oriented Units (EOUs), inter-alia, include
duty free import of capital goods and raw
materials, exemption from paymentof central
excise duty on capital goods and inputs
procured indigenously, reimbursement of
central salestax, 5 yeartax holiday, simplified
approval procedure and customs formalities,
higher retention of 50% of export eamings in
EEFC account and concessional lease rent
on industrial plots and sheds in the case of
EPZ units.

(b) to (e). The export target fixed for -
EPZ units and the exports by these units
alongwith the export of EOUs during the last
three years are given below. No-targets are
fixed in the case of EOUs.

(Rs. in Crores)

EPZ units EQUs
Year Export Exports Exports by Total Percentage
Target EOUs Exports increase
1991-92 1188 1177.14 1045.96 2223.10 32.31
1992-93 1330 1376.31 1946.32 3322.63 49.46
1993-94 2050 1959.91 2863.37 4823.28 45.16
(c) Does not arise. for clearance with the Board for Industrial

Pending Cases with BIFR

*377. SHRIARJUNSINGH YADAV:

SHRI CHHEDI PASWAN:

Will the Minister of FINANCE be

pleased to state:

(a) the number of cases pending

and ‘Financial Reconstruction at present,
State-wise; : E

(b) the number of the above cases
pertaining to the private sector and .the

public sector, separately;

(c). the 'peﬁod for Which the above

cases are pending; and
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(d) the steps taken or proposed
to be taken for their expeditious
settlement?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
CHANDRASHEKHARA MURTHY): (a) to
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(c). The Board for Industrial and Financial
Reconstruction (BIFR) has reported that as
on 31.07.1994, 242* cases of sick industrial
companies wereé under inquiry. While the
State-wise pdsition of these cases is shown
in the Annexure, the year-wise brake-up is
given below:

Cases registered during Number of cases
1989 5
1990 6
1991 18
1992 52
1993 60
1994 101
Total 242

(d) BIFR has reported that
continuous efforts are being made by it to
expedite the dis;}os'al of references
registered.. The time taken for disposal of
cases is steadily coming down. While the
average time taken for disposal of cases

regisiered during 1987, 1988 and 1989 was
730 days, the average for 1990, 1991 and
1992 was 585 days. For the year 1993, the
average time taken for cases already
disposed off was 165 days.

* This does not include 68 cases in the penultimate stage (i.e. where draft schemes
circulated or show cause notices for winding up have been issued) and 27 cases where

proceedings have been stayed by Courts.
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[English]
Share in World Trade

*378. SHRI S.B. SIDNAL: Will the
Minister of COMMERCE be pleasedtostate:

(a) the country’s share in the total
world exports at present;

(b) the items which registered an
increase in export and import during 1993-
94 and till date;

(c) whetherthe Government have fixed
any export targets for the Eighth Five Year
Plan;

(d) if so, the details thereof, year-wise;

(e) whether the Government propose
to take any concrete steps to achieve these
export targets; and

(f) if so, the details thereof and the
achievements made so far?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHEREJEE): (a) India’s
share in total world exports during 1992, the
latestyear forwhich such data are available,
is estimated at 0.52%.

(b) The principal commodities/groups
which registered increase in exports in US $
terms during 1993-94 and during April-May,
the latest period for which such data are
available in 1994-95, are plantation,
processed food, nuts and seeds, marine
prodiicts, ores and minerals, leather and
manufactures, chemical and allied products,
gems and jewellery, sports goods, electronic
goods, engineering goods, textiles,
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handicrafts and carpets. The principal
commodities which registered increase in
imports during the above periods are
synthetic and regenerated fibres, pulses,
textile yarn and fabrics etc., leather,
machinery otherthan electrical, manufacture
of metals, non-ferrous metals, newsprint,
paper board and manufactures, project
goods and silk raw.

(c) and (d). The Eighth Five Year Plan
(1992-97) envisages that exports will grow
at 13.6% per annum in volume terms during
the Plan period. Exports at the end of the
terminal year of the Plan (1996-97) are
estimated at US $ 33.548 billion (Rs. 83869
crores) at 1991-92 prices.

(e) and (f). Export promotion is a
continuous process. Steps are taken to
boost exports in consultation with trade,
industry and export promotion organisation.
It is also a collaborative effort between
Centre and the States. The cooperation of
the States is beingincreasingly soughtinthe
matter of export promotion. Accordingly,
Govt. has formulated a new scheme called
Export Promotion Industrial Parks (EPIP)
Scheme for this purpose.

Exports during April--June, the latest
period for which trade data are available in
1994-95 are valued at US $ 5614 million (Rs.
17610crores)indicatinganincrease of 9.5%
in dollar terms (9.6% in Rupee terms) over
the corresponding period in 1993-94.

Insurance Sector Reforms

*379. SHRIMATI DIL KUMARI
BHANDARI:

SHRI TARA SINGH:

Will the Minister of FINANCE be
pleased to state:
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(a) “ whether some discussions with
different groups on the report of the
Committee on Reforms in the Insurance
Sector have been held in the recent past;

(b) if so, the details thereof;

(c) whether a view on the
recommendations made by the Committee
has been taken; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). Yes, Sir. A statement is enclosed.

(c) No, Sir.”
(d) Does not arise.
STATEMENT

The Committee on Reforms in the
:nsurance Sector appointed by the
Government under the Chairmanship of
Shri R.N. Malhotra, former Governor,
Reserve Bank of India, submitted its report
on 7th January, 1994. Following this
Government announced its intention to
evolve a broad national consensus about
the future direction and content of reforms in
this Sector. Discussions have been held
with the managements and the Unions of
the Insurance industry and with consumer
interest groups. Chambers of Commerce
and Industry and academics. Broadly in
these diseussions, the Unions did not support
the recommendations relating to private
sector entry in insurance, disinvestment by
Government in the existing insurance
entities, and their restructuring. The
managements wanted to have a transition

SRAVANA 28, 1916 (SAKA)

Written Answers 66

period to prepare for competition and the
consumer interest groups, chambers of
commerce and academics generally
supported the Malhotra Committee’s
recommendations.

Development of Civil Aviation

*380. SHRI ANKUSHRAO
RAOSAHEB TOPE:
SHRI ANANTRAO

DESHMUKH:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the broad details of important
policy initiatives taken to accelerate the
development of civil aviation in the country
during the last three years;

(b) the impact of these measures so
far;

(c) whether the Government propose
to formulate a policy to ensure faster growth
andhealthy functioning of the aviation sector;
and )

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Following are some of the major
policy initiatives taken in the last three years
to accelerate the development of civil
aviation:

(i)  Repeal of Air Corporations Act,
1953.

(i)  Delicensing manufacture of civil
aircraft with all up weight not
exceeding 5700 kgs.

Merger of International Airports

(i)
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Authority of India and National
Airports Authority.

(iv) Restructuring of Indian Airlines and
Air India as public limited
companies.

(v) Enactment of new laws to more
effectively tackle hijacking and
other uniawful
activities against safety of civil
aviation.

(vi) Modernisation and upgradation of
airport infrastructure.

(viij Encouragement of private
investment for construction of
aerodromes.

(b) (i) Monopoly of public sector in
scheduled domestic air transport
operations has ceased to exist.

(i)  Private operators cannowbecome
scheduled air transport operators.

(i) Considerable increase in the
capacity of air transport operators
has taken place.

(c) and (d). Government is already
implementing a policy designed to ensure
faster growth of the aviation sector in an
orderly and safe manner.

ESI Residential Flats
3509. MAJ. GEN. (RETD))
BHUWAN CHANDRA KHANDURI: Will the

Minister of LABOUR be pleased to state:

(a) whether Employees State
Insurance Corporation (ESIC) purchased
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over 250 residential flats at Bangalore;

(b) if so, the cost involved and when
the possession of these flats was taken
over;

(c) whether allthese flats were allotted
to employees on taking over;

(d) if not, the reasons and details of
these flats not allotted so far;

(e) whetherthe Government have any
proposals for disposing of these vacant
flats;

(f) if not, the other plans for utilisation;

(g) amount of infructuous expenditure
and loss incurred by ESIC/Government;
and

(h) the remedial measures taken by
the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (h). The ESI Corporation
had purchased 253 flats of different
categories from Bangalore Dévelopment
Authority at the cost of Rs. 2.82 crores.
Except one fat, the Corporation got
possession of all the flats during 1990-93
and has since allotted 177 flats to the
employees. Of the remaining 75 LIG flats,
60 flats are being modified/converted into
MIG flats. After completion of modification/
conversion work, all the fiats are likely to be
occupied by the entitled employees. The
entire expenditure incurred on this account
is thus expected to be fully utilized.
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{Translation)
National Testing Centres

3510. SHRI SURENDRA PAL
PATHAK: Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government propose
to set up more National Testing Centres at
some places to improve the quality of
products;

(b) if so, the details thereof, State-
wise; and

(c) the steps being taken by the
Governmentfor modernisation of the existing
National Testing Centres?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION ANDMINISTER OF STATE
IN THE MINISTRY OF COMMERCE (SHRI
¥ AMALUDDIN AHMED): (a) Yes, Sir

(b) A centre of the National Test
House has been opened at Jaipur in the
month of February 1994 with facilities for
testing in Civil engineering and Chemical
disciplines. The NTH has long term plans for
setting up more centres at Guwahati,
Hyderabad, Cochin, Ahmedabad,
Bangalore, Gurgaon and Ranchi. Afeasibility
study for opening up a regional taboratory at
Guwahati has been completed. For other
proposed centres feasibility study, is in
progress in the NTH.

(c) (i) Computerisation both in technical
and administration activities has
already beenintroducedinthe NTH
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Eastern Region, Caicutta and are
being introduced in other existing
test houses.

(i) Modem office equipment facilities
have been providedfor the existing
test houses.

(i)  Theold and out dated equipments
of the existing test houses are
being replaced by modern and
sophisticated equipments.

(iv) Newfacilities are being created in
the areas of pollution control,
calibration, metallurgicalservices,
acoustic testing etc. The High
Voltage Testing facilites h a s
recently been inauguratedat NTH,
Ghaziabad.

(v) R and D and training wings have
been established.

(vi) Modern laboratory complex is
comingupinthe SaltLake, Calcutta
as an annexe of the existing NTH
facilities at Calcutta.

[English]
Vacancies of SC/STs in Banks

3511. DR. P. VALLAL PERUMAN:
SHRI CHHITUBHAI GAMIT:

Will the Minister of FINANCE be
pleased to state:

(a) the number of persons recruited in
each grade in the public sector banks and

_Central financial institutions during each of

thelastthree yearsandthe SC/ST candidates
among them;
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(b) the number of vacancies for SC/ST
arose, reserved, filed up dereserved in the
above banks/financial institutions in direct
recruitmentand promotions during the above
period;

(c) the position of backlog of reserved
vacancies in each cadre, as on March 31,
1994; and

(d) the steps taken or proposed to be
iaken by the Government to give due
representation to SC/ST candidates in the
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). The information is being collected and
will be laid on the Table of the House.

(c) The position of backlog of reserved
vacancies in direct recruitment to various
cadres as on 31stMarch, 1994 as at the end
of the Special Recruitment Drive 1993
conducted atthe instance of the Department
of Personnel & Training was as

above banks/financial institutions? under:-
SC ST
Officers 37 105
Clerical 524 535
Substaff 238 439

(d) Public Sector Banks/financial
institutions have taken various stepstoclear
the backlog of vacancies reserved for
Scheduled Castes and Scheduled Tribes.
Some of these are as under:-

(i) Since 1989 four special
Recruitment Drives have been
conducted to clear the backlog of
reserved vacancies in direct
recruitment. The last such drive
was completed on 31st March,
1994 as aresult of which asizeable
backlog of reserved vacancies was
cleared.

(i)  The banks have been advised to
place the indents on BSRBs/
employment exchanges in the
proforma designed to take care of
the backlog in Scheduled Caste

and Scheduled Tribe reservations
in addition to the current
reservations.

(i) To conduct pre-recruitment and
pre-promotion training
programmes for the Scheduled
Castes and Scheduled Tribes so
as to enable them to improve their
chances tocompete inthe qualifying
examinations.

(iv) The Scheduled Caste/Scheduled
Tribe candidates are adjudged on
relaxed standards both in the
written test and the interview.

(v) The standards of educational
qualifications for direct recruitment
to the clerical cadres have been
relaxed in the case of Scheduled
Castes and Scheduled Tribes.
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(vi) . Since 1989 dereservation of

“-vacancies in direct recruitment to

the clerical and substaff cadres of

the banks are not allowed and the

vacancies have to be carried

forward as current backlog. Even

in the case of officers the

dereservation in recruitment is
sparingly allowed.

(viiy Theimplementation of reservation
policy by banks is reviewed atleast
once a year by the boards of the
respective banks.

Mutual Fund Schemes

3512.  SHRIINDRAJITGUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
has relaxed its rules for the operation of
mutual fund schemes in the country;

(b) if so, the details thereof;

(c) the details of the foreign firms/
institutions which have been allowed to
operate in India to launch such mutual fund
schemes during the last two years and the
current year so far;

(d) whether the existing business of
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UT! and LIC has been adversely: affected
there_by;

(e) if so, the facts and details thereof;
and

(f) the further steps being taken to
have proper control and supervision over
the operation of such mutual fund schemes
to save the public from frauds or fraudulent
deals?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). The Reserve Bank of India (RBI) had on
March 8, 1994 advised all banks that mutual

" funds sponsored by them need not seek its

approval for floating individual schemes
provided prior approval of the Securities and
Exchange Board of India (SEBI) has been
obtained. RBI had also withdrawn its
guidelines for bank sponsored mutual funds
on May 21, 1994. This step has been taken
by RB! as SEBI notified Mutual Fund
Regulations on January 20, 1993 under the
SEBI Act, which are statutory in nature and
are applicable to all mutual funds.

(c) The details of foreign firms/
institutions who have set up the Asset
Management Companies as joint ventures
for launching mutual fund schemes during
the last two years are given below:-

Name of the foreign Institution
in the joint venture

Name of the Mutua! Fund

Morgan Stanley Inc.

Pioneer Asset Management Company
Kemper Corporation

Lazard Brothers

J.P. Morgan

Daewoo Securities

Soros Fund Management Company

Morgan Stanley Mutual Fund.
Kothari Pioneer Mutual Fund.
20th Century Mutual Fund.
Taurus Mutual Fund.

ICICI Mutual Fund.

CRB Mutual Fund.

GIC Mutual Fund.




75 Written Answers

(d) and (e). Unit Trust of india (UTI)
has reported that the entry of new mutual
funds has notadversely affected its business.
During the year 1993-94, UT! collected over
Rs. 10,000 crores through sale of units from
more than 80 lakh applicants. Information
relating to Life Insurance Corporation is
being collected and will be laid on the Table
of the House.

(f) Mutual Fund Regulations notified
under the SEBI Act, 1992 empower SEBI to
regulate and inspect the working of mutual
funds. In addition, the regulations impose
investment restrictions and obligations
towards investors.

Mortgaged of N.T.C. Land

3513. SHRI SANAT KUMAR
MANDAL: Will the Minister of FINANCE be
pleased to state:

(a) whether the Unit Trust of India; in
principle, has agreedto lend 10% of the total
value of the ailing National Textile
Corporation (N.T.C.) surplus land, -- about
Rs. 200 crore, immediately as part of the
mortgage deal;

(b) if so, the outcome of the negotiations
on the collateral security between the
financial institution and the textile corporation;

{c) the location of the surplus land
proposed to be mortgaged by the NTC; and

(d) the reasons for deterioration of the
NTC's financial health and the accumulated
losses amassed by it and its outstanding
dues for the payment of which it has sent an
SOS to the Textile Ministry?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI M.V.
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CHANDRASHEKHARA MURTHY): (a) and
(b). The Unit Trust of India (UT1) has reported
that it has agreed, in principle, to purchase
the sumplus land owned by the National
Textile Corporation (NTC) in various cities in
India, in response to a proposal from the
Ministry of Textiles. Details have not been
worked out so far.

(c) The surplus land is available in the
cities of Ahmedabad, Bangalore, Bombay,
Calcutta, Coimbatore, Delhi, Indore and
Kanpur.

(d) The Textile Ministry has reported
that National Textile Corporation mills have
been incurring losses due to, inter-alia,
obsolete machinery, lack of adequate
modernisation, low capacity utilisation, high
man-machine ratio, surplus manpower, high
manufacturing cost, low productivity etc.
The NTC has also been facing an acute
working capital shortage which has led to a
shortage of raw material and fall in
production.

[Translation]

Aircraft at Airports

3514. SHRI VISHWANATH
SHASTRI:

SHRI DATTA MEGHE:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether several aircraft have been
parked at the various airports of India for
long periods;

(b) if so, the number of aircraft parked
for the last two years, airport-wise;

(c) the names of the companie:s/
operators to which these aircraft belong to:
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“and

(d) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF CIVIL AVIATION
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AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). Yes, Sir. The details of
aircrafts parked during the last two years at
the airports belonging to National Airports
Authority and International Airports Authority
are as follows:-

Name of Number of Name of the companies/operators

airport aircraft to which the aircraft belongs

IGI Airport, ' 5 (i) industrial Cable India Ltd;

Delhi (i) J.K. Synthetics (Raymonds)
(iii) Vayudoot.

Calcutta 3 (Indian Airlines

Bhopal 1 Continental Aviation Pvt. Ltd.

(d) Airport Authorities collect tanding,
parking and housing charges and licence
fee for hangers and other space allotted to
air carriers at airports. In case of default of
payment, necessary action permissible

under rules is taken for recovery of dues.

[English]
Garments Export Promotion Council

3515. SHRI N.J. RATHVA: Will the
Minister of TEXTILES be pleased to state:

(a) whether any proposal to open an
office of Garments Export Promotion Council
in Gujarat has been lying pending with the
Government;

(b) if so, the details thereof; and

(c) the action taken by the Government
hereon?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (c). No Sir. No
proposalfor opening an office of the Apparel
Export Promotion Council in Gujarat is
pending with the Government.

E.P.F.ofN.T.C.

3516. SHRI PRAMOTHES
MUKHERJEE: Will the Minister of LABOUR
be pleased to state:

(a) whetherthe NTC (WBABO) Limited.,
Calcutta still has large amount of
accumulated dues on account of employees
provident fund for being deposited with the
Regional Provident Fund Commissioner:

(b) whether the Government have
decided to provide funds for such
accumulated arrears;
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(c) whether he has taken up the issue
of providing funds with his counterpartin the
Ministry of Finance; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI! P.A.
SANGMA): (a) Yes, Sir.

(b) and (¢). No, Sir.

(d) Does not arise.

Purchase of Aircraft

3517. SHRI PARASRAM
BHARDWAJ: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state: ’

(a) the number of each category of
aircraft purchased or decided to be
purchased during the last five years;

(b) the names and particulars of the
foreign parties/firms from whom the aircraft
are being purchased;

(c) the total cost involved therein;

(d) whether some of these aircraft
happened to meet aircrash; and

(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (e). The information is being
collected and will be laid on the table of the
House.
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Trade with South Korea

3518. SHRI SULTAN
SALAHUDDIN OWAIS!: Wil the Minister of
COMMERCE be pleased to state:

(a) whetherthe India and South Korea
have shown keen interest to improve trade
relation between the two countries after
economic liberalisation policies followed by
India;

(b) if so, the extent to which trade
between the two countries improved during
1993 in comparison to 1992; and

(c) the steps being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC

DISTRIBUTIONANDMINISTEROF STATE -

IN THE MINISTRY OF COMMERGE (SHRI
KAMALUDDIN AHMED): (a) Yes, Sir.

(b) As againstatrade turnoverof $515
million in 1992-93, the trade turnover in
1993-94 increased to $ 749 million.

(c) Participation infairs and exhibitions
in each other's countries and exchange of
business delegations is encouraged and all
relevant trade information is provided to
trade and industry. The next meeting of the
Ministerial level Joint Trade Committee is
also expected to take place in the near
future.
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[Translation] .
Export of Diamonds, Gems and
Jewellery
3519. PROF. RASA SINGH

RAWAT: Will tha.Mlnlster of COMMERCE
be pleased to state:

(a) whether there is a heavy demand
of the Rajasthani gems and various types of
ornaments abroad;

(b) the number of persons engaged
and the total capital investment made in this
trade;

(c) the foreign exchange earned
throughthe export of diamonds and jewellery
from Rajasthan during each of the last three
years; and
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(d) . the efforts being made by the
Government to encourage the export of
diamonds, gems and various types of
ornaments from Rajasthan?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) No, Sir.

(b) Accordingto a study conducted by
Rajasthan State Industrial Development and
Investment Corporation Ltd. (RIICO), there
are about 80,000 persons engaged in the
gems and jewellery industry in Rajasthan.
However, no data is available on the
investment made in this trade.

(c) State-wise figures of exports of
gem and jewellery (including gems) are not
maintained. However, the exports of
diamonds and jewellery (excluding
gemstones) from Jaipur port during the last
three years were as follows: -

(Rs. in lakhs)

1991-92 1992-93 1993-94

Diamonds 153 142 208

Non-gold Jewellery 177 217 415

Gold Jewellery 50 148 112
(d) A number of steps, such as [English)

adjustment in the minimum value addition
requirement for plain gold jewellery,
enhancement of period for fulfilling the export
obligation, rationalisation of the
replenishment system etc. have been taken
to encourage exports. These steps benefit
all exporters of gems and jewellery including
those from Rajasthan.

D.A to Government Employees

3520. SHRI P. KUMARASAMY: Will
the Minister of FINANCE be pleased to
state:
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(a) the Consumer Price Index as on
June 30, 1994,

(b) whether another instalment of
Deamess Allowance has become due tothe
Central Government employees;

(c) if so, the details thereof; and

(d) the steps being taken to make the
paymentoftheincreased D.A. atthe earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
All India Consumer Price Index for Industrial
Workers (General) (base 1960 = 100) as on
30th June, 1994 was 1366.

(b) to (d). In accordance with the
recommendations of the IV Central Pay
Commission, the additional instalment of
Dearness Allowance is calculated with
reference to the percentage increase in 12
monthly average of All India Consumer Price
Index for Industrial Workers (General) (1960
= 100) over the base index of 608 to which
the existing scales of pay effective from
1.1.1986 are related. The additional
instalment of DA, due on 1stJuly each year,
normally becomes payable with the salary
for the month of September.

[Translation)
Bank Loans in Uttar Pradesh

3521. SHRI RAM NIHOR RAI: Willthe
Minister of FINANCE be pleased to
state:

(a) the amount deposited in the
nationalised banks in Uttar Pradesh and the
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amount of loans disbursed by these banks
to small/medium industrialists and
unemployed youth for various projects,
separately, during each of the last three’
years;

(b) whethersome sshemes have been
formulated by the above banks for women
and young entrepreneurs during the current
year,

(c) if so, the details thereof;

(d) whether a large number of Khadi
Gramodyog Schemes are pending with the
above banks for the last eight months;

(e) if so, the details thereof; and

(f) the steps proposed to be taken to
clear the above schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(f). The information is being collected and to
the extent available will be laid on the Table
on the House.

[English]
Tea Garden Workers .

3522. SHRIPROBIN DEKA: Willthe
Minister of LABOUR be pleased to state:

(a) whether there is any facility for
educating children of tea garden workers;

(b) if so, the details thereof;

(c) the funds allocated during each of
the last three years, company-wise; and
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(d) the expenditure incurred
during the above period in this regard,
company-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Trade with Australia

3523. SHRIMATI VASUNDHARA
RAJE: Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe Government have any
proposal to increase trade with Australia;

(b) if so, the target fixed for the Eighth
Plan;

(c) whether the meeting of Indo-
Australian Mixed Commission has been
held;

(d) if so, the outcome thereof;

(e) whether any achievement has
been made in this regard so far; and

(f) if not, the steps being taken by the
Government to increase our trade with
Australia?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION ANDMINISTER OF STATE
IN THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) and (b). The
process of increasing trade with Australia is
an on going exercise.. While:no specific
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targets have been fixed for the Eighth Plan,
a number of steps have been taken in the
recent past to enhance trade.

(c) to (f). The 3rd Meeting of the Indo-
Australia Joint Ministerial Commission was
heldin Sydneyin February 1994. The meeting
considered several areas for mutual
cooperation and focussed on the ways and
means for expanding the level of two-way
trade between the two countries.

Interaction in consultative fora like the
Joint Ministerial Commission meetings,
exchange of business delegations, holding
of discussions with trade and industry,
participation in exhibitions, etc., are some of
the important steps being taken by the
Govemmenttoincrease trade with Australia.

Rehabilitation of Bonded Labour
3524. SHRI SYED SHAHABUDDIN:

Will the Minister of LABOUR be pleased to
state:

(a) the Central allocation for
rehabilitation of liberated bonded labour for

the last three years, year-wise;

(b) the amount actually spent, year-
wiso. with State-wise break-up;

(c) the revised rehabilitation grant for
the liberated bonded labour;

(d) whether any survey has been
undertaken to assess the prevalence of
bonded labour in the country; and

(e) if so, the brief conclusions thereof?

THE MINISTER OF STATE OF THE
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MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). A Statement is
enclosed.

(c) The rate of rehabilitation grantunder
the Centrally Sponsored Scheme was
enhanced w.e.f. 1.2.86 to Rs. 6250/- per
released bonded labour, half of which is
given as Central share. In addition, the
funds available under the anti poverty
programme like IRDP, JRY etc. can also be
utilised for the purpose of rehabilitation of
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bonded labourers.

(d) and (e). The State Governments
are the implementing authorities under
Bonded Labour System (Abolition) Act, 1976.
The Ministry of Labour has been advising
the State Governments to conduct periodic
surveys through their existing agencies for
identification of bonded labourers. As per
the reports received from the State
Govemments, the total number of bonded
labour identified and freed as on 31.3.1993
is 2,51,424.
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Export of Engineering Goods

3525. SHRI GOPI NATH
GAJAPATHI: Will the Minister of
COMMERCE be pleased to state:

(a) the target fixed for exporting
engineering goods for the Eighth Plan;

(b) the details of engineering goods
exported and the foreign exchange earned
therefrom during each of the last three
years, country-wise; and

(c) the steps being taken by the
Government to boost the export of
engineering goods?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) The
Eighth Plan envisages export projections of
Rs. 39611 crores at 1991-92 prices for
export of engineering goods during the Eighth
Plan period.
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(b) The engineering goods exported
include Ferro Alloys, Aluminium other than
products, Non-ferrous metal, Manufactures
of Metals, Machine tools, Machinery and
Instruments, Transport equipments,
Residual engineering items, Iron and Steel
bar/rod etc., and Primary and Semi-Finished
iron and steel. A statement indicating the
value of exports to major countries of export
during the last three years is annexed.

(c) Promotion of exports has been the
constant endeavour of the Government.
Measures taken to boost exports include
various incentives under the Export-Import
Policy including Duty Exemption Scheme,
Export Promotion Capital Goods Scheme,
Special Import Licences etc., Duty Drawback
Scheme, exemption under section 80 HHC
of Income Tax Act, assistance from Market
Development Fund and making available
deferred credit and line of credit to facilitate
exports. Engineering goods exporters also
receive promotional support under the
various activities of Engineering Export
Promotion Council.
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Acquisition of Aircraft

3526. SHRI MULLAPPALLY
RAMCHANDRAN: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether the Government have
imposed any restriction on the acquisition of
aircraft by the private airlines;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). Applications from eleven
Air Taxi Operators foracquisition of additional
aircraft are pending. In order to ensure
orderly growth of air transport services, the
applications will be considered on merits
keeping in view the:

(i) limitations of airportinfrastructure,

(i)  limitations of air traffic control
facility,

(i) the need to meet the growth in
traffic, and

(iv) the need to connect new stations
by air.

Tax Deduction at Source

3527. SHRI R. SURENDER
REDDY: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government propose
to review the recently introduced tax
deduction at source (TDS) scheme in view
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of the resentment in this regard,
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). Thereis noimmediate proposalto review
the recently introduced tax deduction at
source (TDS) scheme. The Central Board of
Direct Taxes had issued Circular No. 681
dated 8.3.94 explaining the scope of the
provisions of Section 1940 in the light of the
judgement of the Supreme Courtinthe case
of Associated Cement Company Limited
Vs. CIT, Bihar and another. After the issue
of the Circular, a number of petitions have
beenfiled in various High Courts challenging
the Validity of the Circular eitherin partor as
awhole. Anumber of issues raisedin various
petitions have not yet been fully and finally
adjudicated upon by the Courts and it is
considered premature to undertake a review.

Cooch Behar Airport

3528. SHRIAMARROYPRADHAN:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased fo state:

(a) whether the runway at Cooch
Behar Airport is not sufficient for operation
of Boeing-737 aircraft;

(b) if so, the action taken so far by the
Government to expand the runway at the

airport; and

(c) the time by which such a facility is
likely to be provided there?

THE MINISTER OF CWVIL AVIATION
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AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes. Sir.

(b) and (ckDue to tack of demand from
airlines operators. Nationalfiirports Authority
has. noplantoupgrade Cooch Beharairport
for Boeing operations.

[Translation)
Transfer of PSU Shares

3529. SHRIBHAGWAN SHANKAR
RAWAT: Will the Minister of FINANCE be
pleased to state:

(a) whether any CBI inquiry was
instituted in the matter of irregularities
committed in the transfer of shares of public
sector undertakings;

(b) if so, the outcome thereof;

(cy whether the Government have
taken action against the persons found
responsible for the said irreguilarities;

(d) if so, the details thereof; and

(e; the steps being taken by the
Government to prevent such irregularities
and to rule out any loss to the Government
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) CBI
had instituted two Preliminary Enquiries in
the matter of irregularities alieged to have
been committed in the transfer of shares of
PSUs by the Allahabad Bank and SBI Capital
Markets.

(b} The, enquiries in both the cases
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have been completed and the same are
under legal scrutiny of CBI.

(c) and (d). The decision on action to
be taken will be finalised after the report of
CBl is received.

(e) 'The procedure for transfer of
shares of individual PSUs purchased by
bidders in the auctions held by the
Government is now streamlined in
accordance with the Stock Exchange
regulations in force.

[English]
VABAL Scheme

3530. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FINANCE be
pleased to state:

(a) whether the value based advance
licences scheme is being used to convert
black money into white and the Government
are suffering a huge loss of revenue due to
such misuse;

(b) if so, whether the Directorate of
Revenue Intelligence (DRI) have conducted
any investigation in this regard;

(c) if so, the outcome thereof; and

(d) the preventive steps being taken
by the Government to stop the misuse of
VABAL Scheme in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANGRASHEKHARA MURTHY): (a) to
(c). On the basis of intelligence reports that
Value-Based Advance Licensing Scheme
was being abused/misused, which also
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resulted in loss of revenue, the Income Tax
Department as well as the Directorate
General of Revenue Intelligence have taken
action against several importers and
exporters operating under the Scheme.
Action initiated by the Income Tax
Department in respect of 4 groups of
assessees has disclosed so far tax evaded
income totalling Rs. 5.31 crores. In most
cases, investigated by the DGRI, Show
Cause Notices have been issued and cases
are pending adjudication. The Directorate of
Enforcement has also initiated certain
enquiries.

(d) The Directorate-General of Foreign
Trade had constituted an inter-Ministerial
Committee to assess the areas and extent
of abuse/misuse and the loopholes if any in
the Value Based Advance Licencing Scheme
and to suggest remedial measures. To plug
loopholes, the Committee has recommended
measures like issue of licences above Rs.
25 lakhs to a new exporter/firm only after
proper verification, tightening of generic
entries in input/output norms and exercise
of greater care and caution by the Licencing
authorities while granting licences. These
recommendations have been accepted by
the Government and incorporated in the
revised edition of the Exim Policy and of the
Handbook of Procedures, Vol. Il.

The Directorate General of Revenue
Intelligence has also alerted the field
formations to maintain a close watch against
abuses and attempted duty evasion under
the Scheme.

Visakhapatnam EPZ Phase-||

3531. SHRI RAMA KRISHNA
KONATHALA: Will the Minister of
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COMMERCE be pleased to state:

(a) whether the Government propose
to expand Visakhapatnam Export Promotion
Zone, Phase-Il;

(b) if so, the details thereof:

(c)whetherthereis any proposal under
consideration of the Government to provide
incentives to prospective export business
units under Visakhapatnam E.P.Z., Phase-
I;

(d) if so, the details thereof; and

(e) the details of incentives provided in
this zone incomparison to units under Export
Oriented Units outside the zone and the
other export units?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) Thereis
noproposal atpresent. for developing Phase-
Il of the Visakhapatnam Export Processing
Zone.

(b) to (d). Do not arise.

(e) Incentives provided to Export
Oriented Units and units in all Export
Processing Zones are identical which include
duty free import of capital goods and raw
materials, exemption from payment of central
excise duty on capital goods and inputs
procured indigenously, reimbursement of
central sales tax, 5 yeartax holiday. simplified
approval procedure and customs formalities.
higher retention of 50% of export earmnings in
Exchange Eamers Foreign Currency (EEFC)
account and concessional lease rent on
industrial plots and sheds in the case of EPZ
units.
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Investment Guarantee Agreement

3532. DR.KARTIKESWARPATRA:
SHRI D. VENKATESWARA
RAO: CE
SHRI .BOLLA BULLI

RAMAIAH: '
SHRISULTAN SALAHUDDIN
OWAISI:

SHRIM.V.V.S. MURTHY:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Government have
taken initiatives to reach an investment
guarantee agreement with several countries
including U.S.A. and France recently;

(b) if so, the details of the agreements
reached in this regard;

(c) whether the Government have
alsosigned any agreement regarding French
investment; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). Government of India have decided to
negotiate Bilateral Investment Protection &
Promotion Agreement with nine countries
during the current year including USA and
France. While the first round of negotiations
with French Government have taken place,
negotiations with USA are yet to
commence.
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No agreementhave been reached with
either of the countries and further rounds of
negotiations with France wouldbe necessary
toarrive ata mutually acceptable agreement.

(c) No, Sir.
(d) Does not arise.
Crgb Farming
3533. PROF. K.V. THOMAS: Will

the Minister of COMMERCE be pleased to
state:

(a) the total production and exbort of
crabs in the country;

(b) whether the prices of crabs in local
markets of coastal areas have substantially
gone up because of indiscriminate export of
live crabs to Asian markets;

(c) if so, the details thereof; and

(d) the steps taken by the Government
topromote crab farming to meet the demand
in domestic and international markets?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) The total
production and export of crabs in the country
during the last three years has been as
follows:

Qty. in tonnes

Value in Rs. crores

1993-94 725
1992-93 556

1991-92 ' 591

5.19

2.87

1.80
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(b) No, Sir.

(¢) Question does not arise.

(d) In view of the potential and vast
resources, attempts have been made to
generate an awareness about the technical
feasibility and economic viability for
aquaculture of crabs.

Sick Public Sector Undertakings

3534. SHRI D. VENKATESWARA
RAO:
SHRI S.B. SIDNAL:
SHRI BOLLA BULLI
RAMAIAH:
SHRISULTAN SALAHUDDIN
OWAISI:
Will the Minister of FINANCE be

pleased to state:

(a) whetherthe Group of Ministers set
up under his Chairmanship has reviewed
the cases of some sick Public Sector
Jndertakings;

(b) if so, the details of the Public Sector
Undertakings, State-wise and the outcome
thereof; and

(c) the steps taken/proposed to be
taken to revive sick Public Sector
Undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). Government have set up a Group of
Ministers underthe Chairmanship of Finance
Minister to periodically review the
performance of Public Sector Enterprises
(PSEs). particularly sick enterprises. The
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functions of the Group of Ministers include
inter-alia to consider in respect of cases of
sick PSEs referredtothe Board for Industrial
and Financial Reconstruction (BIFR), the
proposed package of relief to be presented
to the BIFR and give directions and
guidelines to Ministries for taking a stand or
making a commitment on behalf of
Government of India before the BIFR. The
Group would also review the performance of
sick enterprises which do not come within
the purview of BIFR and also selectively
consider other public enterprises’
performance and prospects. The Group
considers the cases of sick PSEs as and
when referred to it. The proceedings of the
Group are classified as secret.

[Translation)

A.D.B. Aid

3535. DR. MAHADEEPAK SINGH
SHAKYA:
SHRI GUMAN MAL LODHA:

SHRI SHARAD DIGHE:

Will the Minister of FINANCE be
pleased to state:

(a) whether attention of the
Government has been drawn to the news-
item ca-ptioned “A.D.B. concerned at aid
under utilization” appearing in Statesman
dated July 20, 1994;

(b) if so, whether amount of loan
sanctioned by the Asian Development Bank
for the construction of various development
projects has not been properly utilised by
December, 1993;

(c) if so, the reasons thereof; and

(d) the projects under construction for
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which loans were sanctioned by the A.D.B.
" during the above period and the total amount
of loan sanctioned for them alongwith the
quantum of amount utilized out of it?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) Yes,
Sir.

(b) and (c). The question of utilization
of assistance has been under review for
quite sometime and the Government have
taken steps to improve the utilization of
external assistance. A project monitoring
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unit has also been set up in the Department
of Economic Affairs to monitor the utilization
of external aid. The main problems faced in
utilization of aid are:

(i)  delay in finalisation of contracts &
procurement of goods;

(i) availability of counterpart funds;
and

(i)  changes in the scope of some of
the projects.

(d) As per statement enclosed.
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Maternity Leave

3536. SHRIMATI DIPIKA H.
TOPIWALA:

SHRI RAJENDRA
AGNIHOTRI:

Willthe Minister of LABOURbe pleased
to state:

(a) whether the Government
have received any request to extend the
period of maternity leave to six months;

(b) if so, the details thereof;

(c) the details of the States where the
period of such leave has been extended
upto six months; and

(d) the reasons for delay in taking any
final decision in this regard and the time by
which the final decision will be taken?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (d). The Central
uovernment had received requests from
various quarters to extend the period of
maternity leave to six months. The purpose
of maternity leave is to enable recuperation
of the health of the mother after delivery. As
such, the period of 12 weeks’ maternity
leave is considered adequate. There is no
information about any State Govt. extending
the period of maternity leave upto six months.

{English]
Anti-Tobacco Legislation
3537. SHRI R. DHANUSKODI

ATHITHAN: Wilithe Minister of LABOUR be
pleased to state:
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(a) whether the Government
have assessed the economic impact of
proposed anti-tobacco and anti-beedi
legislation on Beedi workers;

(b) the extent to which the Beedi
industry of Tamil Nadu is likely to be affected
by such legislation; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI! P.A.
SANGMA):(a) to (c). It is felt that the
proposed legislation may not significantly
affect employment situation in beediindustry
at least in the short term.

N E.S.l. Hospitals

3538. DR. K.D. JESWANI: Will the
Minister of LABOUR be pleased to
state:

(a) the number of E.S.I. hospitals/
dispensaries set up at various places in
Gujarat;

(b) whether the Government propose
to upgrade certain hospitals/dispensaries
out of them;

(c) if so, the details thereof; and

(d) the number of ESI hospitals/
dispensaries functioning in the hired private
buildings?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (c). There are at present
9 ESI hospitals and 118 dispensaries in
Gujarat. Except in Delhi and NOIDA the
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administration of medical care under the
ESI Scheme is vested in the respective
State Governments. The Govemment of
Guijarat has proposed upgradation of the
existing 225 bed ESI Chest Hospital,
Ahmedabad to 300 bed General
Hospital.

(d) Thereis no ESI hospital functioning
in the rented bLiiIdings. However, 45 ESI|
dispensaries are functioning in rented
buildings.

Air Transport Policy

3539. DR.
KANITHI: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) the financial benefits accrued to
the country so far after liberalisation of the
air transport policy; and

(b) the extent towhich the liberalisation
is in the pipeline with regard to the Indian

Airlines?

THE MINISTER OF CIVIL AVIATION
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AND TOURISM (SHRI GHULAM NABI
AZAD): (a) The benefit arising out of
liberlisation can not be quantified in exact
financial terms, but there are about 16000
additional seats per day now available to the
travelling public.

(b) Air Corporations Act has been
repealed and Indian Airlines is now a
company having more flexibility in its decision
making.

Women Pilots

3540. SHRI VILASRAO
NAGNATHRAO GUNDEWAR: Will the
Ministerof CIVILAVIATION AND TOURISM
be pleased to state the number of women
pilots trained by various institutions in the
country during each of the last three
years?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): The number of commercial women
pilots trained by various institutions in the
country during each of the last three years
is as follows:-

YEAR No. of Women Pilots
1991 11
1992 19
1993 13
[Transiation] Will be Minister of COMMERCE be
pleased to state:
Free Trade Zones
4 HRI BALRAJ PASSI- (a) whether the Government
3541. S . have received any request from the State
SHRIMATI DIPIKA Governments for setting up of free trade
H.TOPIWALA: 9

zone in States;
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(b) if so, the details of places identified
therefor, State-wise; and

(c) the action taken by the Govemment
in this regard?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (c).
The Governments of Karnataka, Madhya
Pradesh, Bihar, Sikkim, Punjab, Haryana,
Orissa, Goa, Uttar-Pradesh, Kerala and
Rajasthanhave, fromtime totime, requested
for the establishment of the Export
Processing Zones. Some specific locations
for setting up of Export Processing Zone
suggested by the State Governments are
Bangalore, Mangalore (Karnataka),
Dhandari Kalan (Punjab), Gurgaon
(Haryana), Bhubeneshwar (Orissa),
Marnagoa (Goa), Jaipur (Rajasthan) and
Kozhikode (Kerala).

Keepingin view the availability of funds
and the need to optimise infrastructural
facilities in the existing zones, it would notbe
possible, at present, to consider developing
new zones in the country. However, the
Central Government has recently decided
to permit establishment of Export Processing
Zones through private sector of State
Government initiative.

[English]
Capital Inflow

3542. SHRI VIJAY NAVAL PATIL:
Will the Minister of FINANCE be pleased to
state:

(a) whether attention of the
Government has been drawn to the IMF
comments in regard to the surge of capital
inflow into India;
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(b) if so, the details thereof; and

(c) the reaction of the Unio~
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). The Government is aware of the
monetary expansion arising out of the surge
of capital inflows into India which the IMF
has also mentioned in its Annual Report for
1994 released last month. To check this,
Government has taken several steps. In the
Credit policy announced by RBi on May 14,
1994, the CRR was raised to contain the
scope of monetary expansion. Other
measures being considered are open market
operations by RBI and a cap on Central
Government’'s borrowing from RBI. The
Government has also ensured the supply of
essential commodities to contain the
inflationary impact of the monetary
expansion.

[Translation]

National Stock Exchange

3543. DR. RAMESH CHAND
TOMAR:
SHRI RAJENDRA
AGNIHOTRI:

SHRI SATYA DEO SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether the National Stock
Exchange has commenced its operations;

(b) if so, the purpose and the main
features thereof;

(c) the amount incurred on setting up
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of this stock exchange,

(d) whether there is any proposal to
open such exchanges in other parts of the
country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) The
National Stock Exchange (NSE) has
commenced its operations in the Wholesale
Debt Market segment on 30th June, 1994.

(b) The NSE has been set up for
providing efficient and transparent facilities
across the country for trading in securities.
The NSEis ascreenbased exchange without
a trading floor. The NSE is expected to
operate as a strongly automated stock
exchange with member brokers all over the
country eventually trading in the exchange
through modem telecommunication facilities.

(c) The amount incurred by the NSE
on capital expenditure as of end March, 1994
was approximately Rs. 65 crores.

(d) No, Sir.

(e) Does notarise in view of reply
to (d) above.

Computerisation in S.B.l.

SHRI PANKAJ
CHOWDHARY:

SHRI RAJENDRA
AGNIHOTRI:

SHRI BRIJ BHUSHAN
SHARAN SINGH:

3544.

Will the Minister of FINANCE be
pleased to state:
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(a) whether the Government are

considering any scheme to computerise all
‘branches of the State Bank of India;

(b) if so, the details thereof, and

(c) the time by which a final decision is
likely to be taken in this regard and this
scheme is proposed to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) No,
Sir.

(b) & (c). Do not arise. -
[English]
Co-operative Banks

3545. SHRI KABINDRA
PURKAYASTHA: Wiil the Minister of
FINANCE be pleased to state:

(a) the role of co-operative banks in
economic development of the country;

(b) whetherthere is any adverse effect
of liberalisation of economy on the co-
operative banks;

(c) if so, the details of measures
adopted by the RBI in this regard;

(d) whether some of the co-operative
banks have been found violating the
directives of the Reserve Bank of India;
and

(e) if so, the measures being
adopted by the RBI to streamline the working
of such banks?
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THE MINISTER OF STATE IN-THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY):
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development of rural areas in the country.
An overview of ground level credit duringthe
year 1992-93 and 1993-94 by Cooperative
Banks vis-a-vis Commercial Banks (CBs)
and Regional RuralBanks (RRBs)isindicated

(a) The Co-operative Banks have been
playing an important role in the economic

below:

(Rs. in crores)

-. Agency 1992-93 Percentage Share 1993-94* Percentage
. Shares

Co-operative 6563 47 8500 56

Banks

CBs and 7402 53 6600 44

RRBs

Total 13937 100 15100 100
*Provisional.

(b) and (c) The ongoing economic and
financial sector reforms are mostly applicable
to the comimercial banks and financial
institutions.

(d) Violations of RBI directives
v, the Co-operative Banks noticed during
inspections by National Bank for Agriculture
and Rural Development (NABARD) are
advised to the concerned banks for
rectification.

(e) Witha viewtoimproving the financial
viability, operational efficiency and
managerial competence of the co-operative
banks especially those incurring losses,
NABARD has issued guidelines for
preparation of action plans tobeimplemented
by them so as to achieve viability in cuyrent
operations in a span of 2-3 years. The
Cooperatives like other financial institutions
have to ensure attainment of viability by
guarding against their non-performing
assets, maximising on their retums and

competing with other agencies on business
principles.

[ Translation)
Tourist Map

3546. SHRIBHEEMSINGHPATEL:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Government prcpose
to publish any latest national/intemational
tourist map to promote tourism industry:

(b) if so, the details thereof;
(c) whether there is any proposal to
depict the so far neglected historical tourist

spots in the country in the above said map;

(d) if so, the names of such tourist
spots; and
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(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a)to (e). The Department of Tourism
has produced a Guide Map of India depicting
major tourist attractions/destinations in the
country. This Map also includes historical
and religious tourist spots connected with
tourism.

Industrial Sickness

3547. SHRI RAMESHWAR
PATIDAR:

SHRIMATI BHAVNA
CHIKHLIA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the RBI has recently
analysed the reasons for industrial sickness
and the results of this problem;

(b) if so, the details thereof; and

(c) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
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CHANDRASHEKHARA MURTHY): (a) No,
Sir.

(b) and (c). Do not arise.
[English]
Agricultural Products

3548. SHRIP.C. THOMAS: Willthe
Minister of COMMERCE be pleasedto state:

(a) whetherliberalisation hasincreased
our trade in world market:

(b) if so, the achievements made in the
field of rubber, pepper, cardamom and
cloves; and

(c) the steps being taken by the
Government to boost the export of these
items?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) There
has been consistent improvement in the
export of agriculturalcommodities fyrsm India.
The details of exports of agricultural
commodities, excluding cotton, since 1991-
92, were as below:

Exports

Year (Rs. crores)
1991-92 4392.93
1992-93 5678.83
1993-94 7524.25

(Source: DGCI&S, Calcutta)

(b) Exports of small cardamom and

pepper since 1991-92 were as below:
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Commodity 1991-92 1992-93 1993-94
(Rs. Crores)

Pepper 74.32 78.31 179.61

Cardamom (Small) 15.57 7.51 13.86

(Source: Spices Board, Cochin)

- Indiaimportscloves, as our production
isinsufficient to meet the domestic demand.

- Similarly, production of natural rubber in the

country still falls short of the domestic
demand and we have not reached a stage to
export natural rubber in the international
market on an appreciable scale.

(c) Government/Spices Board has
taken a number of steps for the promotion of
export of spices. These include:

(i)  quality evaluationand upgradation
to international standards,

(iiy  promotion of export of value added
spices in the form of curry powder,
spice oil and oleoresins, branded
consumer packed spices,
dehydrated green pepper, etc.

(iii)  strengthening the market base in
existing markets and identifying
new markets,

(iv) providingassistance forpromotion
of specific brands by individual
exporters  in overseas markets,

(v)  popularising logo as a mark of
Indianness and quality to spices in
consumer packs,

(vi) sponsoring sales-cum-study
delegation, participation in selected

international food fairs and
organising buyer-seller meets,

(vii) providing grant-in-aid for setting
up of laboratory and accreditation
of ISO 9000, and ,

(viiiy providing project feasibility report
for establishment of curry powder/
ground spices manufacturing
unit.

Bank Loan in Maharashtra

3549. SHRIBAPU HARI CHAURE:
SHRI DHARMANNA

MONDAYYA SADUL:

Will the Minister of FINANCE be

pleased to state:

(a) the amount of loan provided by the

public sector and scheduled commercial
banks in Maharashtra to the farmers,
unemployed youth and persons belonging to
SCs/STs and minority communities, as
against the targets fixed during each of the
last three years, category-wise;

(b) the number of applications for loan

rejected during the above period;

(c) the reasons therefor;
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(d) the plans drawn up by the
Government/RBI to provide financial
assistance/loans to the persons of above
categories during 1994-95 and to achieve
the targets in this regard; and

(e) the steps taken or proposed to be
taken to ensure that the above borrowers do
not face any difficulty in getting thelr loan
sanctioned? T

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(e). The data reporting system does not
generate the information in the manner
asked for. The credit facilities provided by
banks to.fammers, unemployed youth,
persons belonging to Scheduled Castes/
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Scheduled Tribes and Minority communities
areincludedin the priority sector. In terms of
Reserve Bank of India (RBI)'s guidelines on
lending to priority sector, all Indian banks
are required to extend at least 40% of their
net bank credit to priority sector. No State-
wise targets have been stipulated in this
regard. The target of 40% is to be achieved
by the concerned bank on an all India basis.
However, certain targets are stipulated under
Annual Credit Plan (ACP) prepared under
Service Area Approach (SAA) scheme by
commercial banks for a district. The targets
and achievements against the same under
priority sector in respect of all banks in
Maharashtra under ACP 1991-92, 1992-93,
1993-94 and 1994-95, as per information
available from State Level Bankers’
Committee (SLBC)’s meetings papers for
the State of Maharashtra, are as under:-
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The performance of the banks in this
regard is continuously monitored at block,
district, State and national level to ensure
that stipulated targets under priority sector
as included in ACP are achieved.

Income Tax Assessees

3550. 'SHRISUDHIR SAWANT: Will
the Minister of FINANCE be pleased to
state:

(a) the total number of assessees
under the Income Tax Act at the end of
March, 1994, State-wise; and

AUGUST 19, 1994

Written Answers 136

(b) the income involvedtill the financial
year ended on March 31, 1994, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
total number of assessees as on 31.3.1994
State/Region-wise is given in Statement |
enclosed.

(b) The income/loss involved in
the returns processed during the financial
year 1993-94, State/Region-wise is enclosed
as Statement II.

STATEMENT-|

NUMBER OF ASSESSEES STATE/REGIONWISE.

The number of assessees in different States/Regions on 31.3.1994 are as follows:-

STATE/REGION APPROXIMATE NUMBER OF  Assessees
AS ON 31.3.1994 (in lakhs)
Maharashtra 21.22
Uttar Pradesh 7.63
Bihar, Orissa and N.E.R. States 7.66
West Bengal 11.99
Delhi 6.88
Punjab, Haryana and Himachal Pradesh 7.36
Gugprat 9.12
Karanataka 5.25
Madhya Pradesh 4.34
Kerala 2.4




137 Written Answers

SRAVANA 28, 1916 (SAKA) Written Answers

138

STATE/REGION APPROXIMATE NUMBER OF  Assessees
AS ON 31.3.1994 (in lakhs) )

Andhra Pradesh 5.67

Rajasthan 412

Tamil Nadu 8.31

Total 101.96
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Export of Readymade Garment

3551. SHRI M. KRISHNASWAMY:
Will the Minister of TEXTILES be pleased to
state:

(a) the total value of garments exported
form Tamil Nadu during the last three years
alongwith the foreign exchange earned
therefrom; and )

(b) the steps taken to provide better
facilities to the exporters of garments in
Tamil Nadu?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI!
G.VENKATSWAMY): (a) Export figures of
readymade garments are not maintained
State-wise.

(b) In order to step up exports of
textiles, including exports of garments from
Tamil Nadu, Government have taken a
number of steps, which include encouraging
exporters to participate in buyersellermeets,
fairs and exhibitions; enabling import of
capital goods atconcessional duty for export-
production; special arrangements for duty-
free import of raw materials for export
production, ensuring increased availability
of export credit etc.

Tuticorin Airport

3552. SHRI KADAMBUR M.R.
JANARTHANAN:

SHRI CHITTA BASU:

SHRI Y.S. RAJASEKHAR

REDDY:

Will the Ministrer of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Tuticorin Airport at
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Vagaikulam, commissioned abouttwoyears
ago has become in operative;

(b) if so, the reasons therefor;

(c) the amount spent on construction
and development of the airport; and

(d) the steps proposed to be taken to
make it operative?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (d). The Tuticorin airport at
Vagaikulam was constructed at acost of Rs.
3.66 crores and commissioned on 3.4.1992.
Duetocommercial and operational reasons,
Vayudoot, at present, are unable to
recommence its services to/from Tuticorin
airport. This airport is fit for operations and
airlines on their commercial and operational
consideration can operate to/from this
airport.

[Translation)

Prime Minister’s Rozgar Yojana

3553. SHRI AVTAR  SINGH
BHADANA:

SHRI YELLAIAH NANDI:

Will the Minister of FINANCE be
pleased to state:

(a) the number of unemployed
youth in the country, who have applied for
loan under PMRY during 1993-94 and the
current year so far and the number of youth
belongingto SCs/STs and backward classes
among them, State-wise;

(b) the number of cases
sanctioned and still pending, category-wise;
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(c) the amount sanctioned and
actually disbursed during the above period,
category-wise and State-wise; and

(d) the steps taken or proposed
to be taken to ensure that the loans under
the above Scheme are sanctioned without
muchdelay andthe Schemeis implemented
properly in all States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRA SHEKHARA MURTHY): (a) to
(c). Under the Prime Ministers Rozgar
Yojana (PMRY), against the target of 42040
beneficiaries during 1993-94, District
Industries Centres (DICs) sponsored 85580
(provisional) applications for loan to banks
and loans were sanctioned by banks in
31558 (provisional) cases. For the current
year (1994-95) a target of 2.21 lakhs
beneficiaries has been fixed under PMRY.
The implementation of the Scheme by banks
in the current year is in progress.

The number of beneficiaries belonging
.1e SCs/STs and Other Backward Classes
(OBCs) who were sanctioned loans and the
amount of loan sanctioned/disbursed under
PMRY during 1993-94 is being collected
and to the extent available will be laid on the
Table of the house.

(d) The Reserve Bank of india have
advised banks to speedily dispose of the
cases. Further, the progress of PMRY is
monitored at the District Level by the District
Level Consultative Committee and District
PMRY Committee, at the State Level by the
State Level Bankers’ Committee and State
PMRY Committee and at the National Level
by aHigh Powered Committee on PMRY set
up by the Department of Small Scale
Industries.
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LIC Policy Holders

3554. SHRI PREM CHAND RAM:
Will the Minister of FINANCE be pleased to
state:

(a) whether full cooperation is
extended to policyholders by the
Development and other higher officers of
the Life Insurance Corporation of India;

(b) if not, whether the Government
have received complaints from policy holders
against the attitude of the above officers;

(c) if so, the details thereof during the
last two years; and

(d) the steps proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d). Yes, Sir. The Governmenthave received
only 639 complaints from the policyholders
during the lasttwo years relating to the delay
in settlement and repudiation of claims etc.
of which 623 have since been settled by the
Life Insurance Corporation (LIC). in a vast
organisation like the LIC with over 2000
branches spread all over the country
occasional misunderstandings between the
policyholders and operating officers do
emanate but they are promptly attended to
and settled by the company. With a view to
redressing the grievances of the
policyholders and improving quality of
service, Claims Review Committees have
been set up by the LIC at Branch office.
Divisional office, Zonal office and Central
office levels to review the repudiated claims
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from time to time. The Board of Directors of
LIC constantly review the disposal of cases
of public grievances and settlement of claims
to ensure efficient customer service.

[Translation]
1.D.B.l. Assistance
3555. SHRI LAL BABU RAT: Will the
Minister of FINANCE be pleased to
state: '
(a) the number of applications received

by the Industrial Development Bank of India
(1.D.B.1.) frorh Bihar during the last three
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years;

(b) the number of applications
accepted and rejected; and '

(c) the financial assistance provided
directly by the 1.D.B.l. for industries in the
State during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). The number of applications from Bihar
received, sanctioned and rejected by the
Industrial Development Bank of India during
the last three years is given below:--

1991-92 1992-93 1993-94
Applitations received 26 28 14
Applications sanctioned 18 18 11
Applications rejected/ ) 8 4 0

withdrawn/closed

(c) The details of direct assistance
sanctioned and disbursed by IDBI to

industries in Bihar during the above period
are given below:

(Rs. in crores)

Sanctions Disbursement
1991-92 279.5 100.2
1992-93 124.3 213.4
1993-04 60.9 508
Indira Gandhi Rashtriya Uran Akademi JANGDE:
3557. SHRIRAM KRIPAL YADAV: - PROF. SAVITHRI

SHRI KHELAN RAM

LAKSHMANAN:



149 Written Answers

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the expenditure incurred on the
Indira Gandhi Rashtriya Uran Akademi
during the last three years, year-wise;

(b) the number of pilots trained by the
Akademi during the aforesaid period, year-
wise;

(c) the norms and criteria fixed for
admission of trainees in the Akademi;
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(d) whether the Government are
encouraging the trainees to part with this
training to cope with the shortage of pilots;
and

(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Expenditure incurred on Indira
Gandhi Rashtriya Uran Akademi
(IGRUA) during the last three years is as
follows:--

Year i~ amounts
T . (Rs. in lakhs)

1991-92 293.91

1992-93 317.37

1993-94 278.36

(b) the number of pilots trained by IGRUA during the last three years is as follow:-

Year Pilots
1991-92 51
1992-93 08
1993-94 . 43

(c) Theeligibility coditions foradmission
to the Commercial Pilots' Licence (CPL)
Course in IGRUA are as under:--

(i)  Upper age limit to 23 years.

(i) Passin 10+2 with Phyﬂ':s
and Maths.

(i)  Musthold valid Indian Private Pilot

-

Licence with 60 hours experience,
including 30 hours solo, in the
preceeding three years.

(iv) Current medical fitness certificate

of CPL standard.
(d) No, Sir
(e) Does not arise.
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International Airports

3558. SHRI KESHRI LAL: Will the

Ministerof CIVILAVIATION AND TOURISM

be pleased to state:

(a) the total number of passengers
handled at the -international airports in the
country during 1993-94;

(b) the percentage increase therein
during this period as compared to the
previous year; and

(c) the steps being taken by the
Government to increase the inflow of
international passengers?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Atotal of 209.69 lakhs passengers
were handled at International Airports during
the year 1993-94.

(b) The percentage increase in
passengers is 11.5%

(c) Additional traffic rights in the form
ofincreased frequencies/seat capacities and
right to operate to additional points have
been granted to 18 foreign international
carriers. Reciprocal rights were obtained for
Indian designated carriers.

Consumption of Cloth

3559. SHRI KHELAN RAM
JANGDE: Will the Minister of TEXTILES be
pleased to state:

(a) the per capita requirement of cloth
in metres by the end of the Eighth Five Year
Plan and the per cap‘ita availability of clothin
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metres at present; and

(b) the details of the action plan
prepared by the Government to meet this
requirement?

158

THE MINISTER OF STATE OF §HE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) the per capita -
requirement of cloth by the end of the Eighth
Five YearPlan has been estimated ataround
33.58 sq. metres. The per capita availability
of cloth during 1993-94 was estimated at ¥
25.81 sq. metres.

(b) Government has taken following
steps to meet the requirement of cloth:--

(1)  Removal of restriction on creation
and expansion of capacity subject
only to locational guidelines.

(2) Permitting import of textile
machinery under OGL and
reduction in duty on such
machinery imports; and

(3) Measures to ensure availability of
raw material to the industry through
policy intervention whenever
necessary.

Ak

[English]
Employment Exchanges

3560. SHRI GABHAJI MANGAJI
THAKORE: Will the Minister of LABOUR be
pleased to state:

(a) whetherthe Government propose
to revamp the employment exchanges of
the country in the near future; and
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(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). Functioning of
Employment Exchanges is reviewed from
time to time and proposal for improving and
streamlining the services are discussed in
the Meeting of the Working Group on National
Employment Service which is normally held
once a year. The Working Group
recommends simplification of the procedure
for providing better services both to the job-
seekers and employers.

[ Translation]
Group Insurance Scheme

3561. DR. P.R. GANGWAR: Will the
Minister of FINANCE be pleased to state:

(a) whether the Union Government
have provided financial assistance to the
State Governments to cover the landless
agriculture labourers and the labourers in
unorganised sector under the Group
Insurance Scheme;

(b) if so, the amount of assistance
provided during the last year, Statewise;
and

(c) the steps taken by the Government
to make this Scheme more effective?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). No, Sir. However, the Life Insurance
Corporation of India (LIC) used toimplement
a Group Insurance scheme forthe Landless
Agricultural Labourers (LALGI) w.e.f. 15th
August, 1987, in collaboration with the States/
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Union Territories covering all landless
agricultural labourers in the age group of 18-
60 years. The entire premium under this
scheme used to be borne by the Central
Government. A “Social Security Fund” was
set up in 1988 by the LIC for subsidising
premia under Group Insurance Schemes
meantforthe weakerand vulnerable sections
of the society. After setting up this Fund, the
entire premium on LALGI is being met out of
this Fund. In addition, Group Insurance
Schemes were introduced to cover weaker
sections of the society who are engaged in
23 identified occupations. 50% of the
premiumin respect of these Schemes is met
out of the Social Security Fund.

The details of assistance in the form of
premium subsidies under the LALGI and
other Group Insurance Schemes in 23
identified occupations will be compiled and
laid on the Table of the House.

(c) In order to give wide publicity to the
scheme, the LIC print and display posters in
the Offices of the Panchayats; Tehsils and
Blocks; put up hoardings, distribute leaflets,
screen films like “Nai Asha Nai Disha” and
arrange radio talks in rural areas.

[English]
Siphoning Off Funds

3562. SHRI SANAT KUMAR
MANDAL: Will the Minister of FINANCE be
pleased to state:

(a) whether attention of the
Government has been drawn towards the
news-item that the owner of Thomas Duff
Group of companies is siphoning off funds
as reported in the Amrit Bazar Patrika,
Calcutta dated July 21, 1994,
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(b) if so, the funds repatriated by this
owner,;

(c) whether the Govemment have
made any inquiry into the matter;

(d) if so, the outcome thereof; and

(e) the action being taken to prevent
~ such activities in future?

THE,MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to

(e). The information is being collected and

will be laid on-the Tabie of the House.
Currency Printing Press

*3563. SHRI ANAND RATNA
MAURYA: Will the Mnister of FINANCE be
pleased to state:

(a) whether the attention of the
Govemment has been drawn to the news-
item captioned “Mints Modemisation Plan
way off target” appearing in the Times of
India dated July 28, 1994;

(b) if so, the facts and details thereof;
and

(c) the action taken/proposed to be
taken for completion of modemisation work
as per target fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (M.V.
CHANDRASHEKHARAMURTHY): (a) Yes,
Sir.

(b) Action for modernisation of the
Mints was initiated.by the Govermment in
1989. The initial cost of the modemisation of
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the Mints at Bombay, Calcutta and
Hyderabad was estimated at Rs. 118.28
-crores, including foreign exchange
component of Rs. 42.30 crores. However,
‘ the project could not be taken up owing to
resource constraints. A decision has been
taken to complete the project by December,
1996 at a revised estimated cost of Rs.
301.82 crores with nil customs duty.

(c) Most of the procurement actions
havebeencompleted. As againstthe revised
cost estimate of Rs. 301.82 crores, a sum of
Rs. 75.26 crores  has already been
spent so far in connection with this
modernisation  programme. The
Govemment has constituted a Committee
for close monitoring of the project sothat the
modemisation programme is completed
within the stipulated time frame.

Tax Collection Boards

3564. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of the
Govemment has been drawn to the news-
item captioned “Lawaris pade hein rajasv
vaseoli se jude dono board,.” appearing in
the Jansatta dated July 6, 1994;

(b) if so, the facts thereof; and

(c) the steps being taken to normalise
the functioning of these boards?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b): Yes, Sir, butthe news-item is notfactually
correct. :

(c) Does not arise.
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Customer Services

3565. SHRIMATI VASUNDHARA
RAJE: Will the Minister of FINANCE be
pleased to state:

(a) whetherthe customerservice
of public sectorbanks in rural areas is dismal
as compared ta urban areas;

(b) whether it is also not
satisfactory in the export sector;

(c) if so, the reasons therefor;
and

(d) the steps taken/proposed to
be taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d). No such reports have been received.
However, Government are anxious toensure
improvement in customer services in public
sector banks. A Committee under the
Chairmanship of Shri M.N. Goiporia, the
then Chairman, State Bank of India was
constituted in September, 1990 to examine
theissue. The Committee made wide ranging
recommendations. Reserve Bank of India
have already issued instructions tothe banks
for implementation of the accepted
recommendations of the Committee.

Tea Promotion Centres

3566. PROF. SAVITHRI
LAKSHMANAN: Will the Minister of
COMMERCE be pleased to state:

(a) the achievements made by
the four Tea Promotion Centres in the
country;
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(b) whether tea is sold at
subsidised rates to the general public by
these centres; and

(c) if so, the steps being taken by
the Government to popularise the Indian tea
in the country and abroad?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) and (b).
Tea Board runs fourtea bars/buffets in Delhi
located at the Parliament/Yojana Bhawan,
Udyog Bhawan and North Block. Through
these bars/buffets quality India tea is served
tothe Members of Parliament, Senior officials
and employees of the Ministries/offices
located in the above mentioned buildings.
Selling prices of tea at the above mentioned
bars/buffets is intended to meet the cost of
tea leaves and other ingredients but does
not cover the cost of establishment and
other overhead expenses.

In addition to these four centres run by
the Tea Board at New Delhi, three additional
tea centres are run by the Board at Bombay,
Madras and Thirumalai.

(c) Teais one of the most popular
and widely consumed beverage in india.
Domestic consumption of tea in the country
is already increasing @ around 15 million
kgs per annum. The Tea Board bars/buffets
are meant for popularising various types of
tea amongst the domestic consumers.

Steps taken by the Tea Board to
promote Indian tea in the overseas market
include uninational promotional campaigns
through Tea Board’'s offices abroad. It
consists of (i) participation in trade fairs/
exhibitions, (ii) media campaign to increase
consumer awareness towards various
unique characteristics of Indian tea, (iii)
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media campaign to popularise Indian tea
through Tea Board marketing symbol, and

(iv) support to various foreign brands.

containing Indian tea. A part of the
expenditure incurred by importers for
promotional campaigns is met from Tea
Board's budget. Tea Board has also
independently undertaken Darjeeling and
Assam Logo Campaign in U.K.

Handloom Units

3567. SHRI PHOOL CHAND
VERMA: Will the Minister of TEXTILES be
pleased to state:

(a) the number of handloom units lying
closed in the country, State-wise;

(b) whether the Government have
conducted any survey in respect of these
units;

(c) if so, the details thereof, State-
wise; and

(d) the steps takenbythe Government
to reopen them?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) Government has no
access to the data on the number of
handloom units lying closed in the country in
view of the decentralised nature of this
industry.

(b) No, Sir.

(c) and (d). Does not arise.
EPF Contribution

3568.

SHRI ANANTRAO
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DESHMUKH: Will the Minister of LABOUR
be pleased to state:

(a) whether the Government propose
to amend the Employees Provident Fund
and Miscellaneous Provisions Act, 1952,
with a view to making non-payment of
employee’s share towards EPF contribution
a cognizable offence; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). Under the EPF
Scheme the employer is responsible for
depositing the PF contribution including
employees’ share inthe Fund. Under Section
14 AB of the EPF & MP Act, 1952 an offence
relating to default in payment of contribution
by the employer is aiready a cognizable
offence.

Project LARGE

3569. SHRI SHARAD DIGHE: Will
the Minister of FINANCE be pleased to
state:

(a) whether project LARGE (Legal
Adjustments for Globalising the Economy)
has submitted its report;

(b) if so, the details thereof; and

(c) the action Government propose to
take on their recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
CHANDRASHEKHARA MURTHY): (a) Sir,
The Report is still awaited.

(b) and (c). Question does not arise.
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Agro Exports

3570. PROF. UMMAREDDY
VENKATESHWARLU: Will the Minister of
COMMERCE be pleased to state:

(a) whether the National Council
of Applied Economic Research has
conducted a study thatthere is great potential
for agro exports;

(b) if so, the details of
recommendations made by NCAER; and

(c) the action taken by the
Government on them?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) and (b).
National Council of Applied Economic
Research has conducted a study on the
export competitiveness of 17 selected
agricultural commodities. The main
conclusions of the study are that the following
steps are necessary to increase our agro
exports:--

(i) abolition of all export controls and
regulations like canalisation, export
quotas and minimum exportprices;

(i)  infrastructure developments in
terms of bulk storage and handling
facilities of rail heads and sea
ports.

(i) longterm investments in research
and extension forimprovements in
yield and quantity, eco friendly
production of fruits and vegetables
and environment friendly
packaging material for processed
items.

(c) While the report has been received
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only recently, the rationalisation export
controls on agro-exports has been a major
feature of the liberalisation of export trade in
the lastfew years andis an on-going process.
Similarly high priority has been given to
improvement and development of
infrastructural facilities required for export,
in which private sector investment is also
being encouraged. The Indian Council for
Agricultural Research has undertaken
programmes for improving the productivity
and quality of agricultural produce. With the
objective of facilitating exports of organic
products, Government has constituted a
Standing cum Accreditation Committee to
evolve policies and procedures for
accreditation of inspection and certification
agencies.

Money Credit Scheme
3571. SQN. LDR. KAMAL
CHAUDHARY: Willthe Minister of FINANCE
be pleased to state:

(a) whether the Government have
assessed the impact of Money Credit
Scheme for excise duty on the production of
minor oils used by soap industry;

(b) if so, the revenue sacrifice, during
the last three years, year-wise; and

(c) the details of beneficiaries of the
scheme and the amount of benefit derived
by them during the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (M.V.
CHANDRASHEKHARA MURTHY): (a)
Ministry of Finance has not made any specific
as to assess the impact of the scheme on
the growth of production of minor oils used
by the soap industry.
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(b) and (c). Required information is
being collected and will be laid on the Table
of the House in due course.

Export of Edible Oils
3572. SHR! CHHITUBHAI GAMIT:
Will the Minister of COMMERCE be pleased

to state:

(a) whether the Government
have decided to export edible oils;

(b) if so, the details thereof,
itemwise;
(c) whether the country is in a

position to meet the domestic requirement
from the interal production before exporting
it

(d) if so, the domestic demand of
edible oils at present, item-wise;

(e) if not, the reasons for
exporting edible oils; and

f) the steps being taken by the
Govemment to meet the domestic demand?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (f).
As per the EXIM Policy 1992-97, export of
edible oils in bulk is not permitted. However,
export of edible oils (other than groundnut
oil) in consumer packs of less than 5 kgs. is
-allowed with the long-term objective of
establishing a presence in the international
market and because the foreign exchange
eamed therefrom contributes to the import
of cheaper oils like palmolein, which may be
necessary for domestic consumption.
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As perthe Economic Survey, 1993-94,
the per capita availability of edible oil,
(including groundnut oil, rapeseed and
mustard oil, sesamum oil, nigerseed oil,
soyabean oil and sunflower oil, as well as
oils used for the manufacture of vanaspati)
was provisionally estimated at 7.0 kgs in
1992-93.

To adequately cater to any shortfall in
local demand, Government has decided to
allow the import of palmolein freely. in
addition, Government through the
Technology Mission on Oilseeds & Pulses
has been regularly working on improving the
production and productivity of various
oilseeds in the country.

[Translation]
Import of Consumer Items

3573. SHRIB.L. SHARMA PREM:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether International
Monetary Fund has asked India to lift the
ban imposed on import of consumeritems in
the country;

(b) if so, the details thereof;
and

(c) the reaction of the
Govemment thereto?

THE MINISTER OF COMMERCE
(SHR1 PRANAB MUKHERJEE): (a) No,
Sir.

(b) and (c). Does not arise.
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[English)
Jute Collection Fund

3574. DR. ASIM BALA: Will the
Minister of TEXTILES be pleased to state:

(a) the details of the formation of jute
collection fund for purchase of raw jute;

(b) whether the Government have
provided any fund to JCI for purchase of raw
jute during 1994-95; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) There is no such
fund. :

(b) and (c). An amount of Rs. 6 crores
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was provided in BE 1994-95 which has
already been released to the JCI.

Setting up Of EOUs

3575. DR. K.V.R. CHOWDARY: Will
the Minister of COMMERCE be pleased to
state:

(a) the number of cent per cent export
oriented units set up during each of the last
three years in the county, State-wise; and

(b) the number and details of units out
of the above which have started commercial
production, particularly in Andhra Pradesh
during the above period?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) Number
of 100% EOUS approved for setting up
during each of last three years:-
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(b) The information is being
collected and will be laid on the Table of the
House.

Tourism Development

3576. SHRIMATI KRISHNENDRA
KAUR (DEEPA): Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether inspite of thrust given to
tourism development by the Government in
recent years, the situation is far from
satisfactory;

(b) if so, the hurdles in the way of
developing tourism; and

(c) the steps being taken to remove
these hurdles?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). The thrust given by the
Government in recent years has resulted in
an upswing of tourist arrivals to the country
and in foreign exchange eamings as well.

However, hurdles such as lack of
adequate infrastructure, unsatisfactory
transportation services, civic amenities not
uptointernational standards etc., have come
inthe way of developing international tourism
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in the country to its full potential.

The Department has taken up these
issues with the different Ministries/
Departments and State Governments at
various fora such as the Regional Tourism
Ministers’ Conferences who are attending to
thesedeficiencies within their resource limit.

Smuggling

3577. SHRI SHIV SHARAN VERMA:
Will the Minister of FINANCE be pleased to
state:

(a) the value of smuggled silver and
gold seized during each of the last three
years from the Indira Gandhi International
Airport, Delhi;

(b) the steps taken by the Government
to check the smuggling;

(c) whether some customs officials
found involved in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
value of silver and gold seized at Gl Airport.
Delhi during last three financial years are
given below:--

(value in Rs. lakhs)

Silver Gold
1991-92 0.68 865.85
1992-93 16.80 560.67
1993-94 0.33 288.23
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(b) Anti-smuggling activities have been
intensified at all the international Airports
including IGI Airport. Flights coming from
sensitive Airports are thoroughly rummaged.
Measures taken to curb smuggling include
greater surveillance over sensitive areas at
IGI Airport, intensified intelligence collection,
screening of baggage of passengers arriving
on sensitive flights with the help of
sophisticated equipments such as baggage
X-ray machines and metal detectors and
close coordination among all agencies
concemned in the detection and prevention
of smuggling.

(c) No customs official has been found
involved in these cases.

(d) In view of (c) above, does not
arise.

Tourism Projects In Gujarat

3578. SHRI SHANKERSINH
VAGHELA:
SHRI CHHITUBHAI GAMIT:

SHRICHANDRESH PATEL:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the details including locations of
the projects/schemes received for tourism

development in Gujarat during 1994-95;

(b) the projects/schemes, out of the
above, sanctioned; and

(c) the amount of financial assistance
sanctioned for each project/scheme?

THE MINISTER OF CIVIL AVIATION
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AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). The State Government of
Guijarat have submitted a proposal recently
for seeking central financial assistance for
organising fairs and festivals in the State
during 1994-95.

H.C.l. Hotels

'3579. SHRIMOHAN RAWALE: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the details of hotels being run by
the Hotel Corporation of India, a subsidiary
of the Air India; and

(b) the profits earned/losses incurred
by each of these hotels during the last three
years, year-wise?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Hotel Corporation of India runs
the following hotels:--

1. Centaur Hotel Bombay Airport.

2. Centaur Hotel Juhu Beach.

3. Centaur Hotel Delhi Airport.

4.  Centaurlake ViewHotel, Srinagar.

5.  CentaurHokke Hotel, Rajgir, Bihar.
(This hotel is being operated in

collaboration with Hokke Club,
Japan).

(b) The financial performance of
these hotels during the lastthree yearsis as
under:--
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(Rs. in crores)

1991-92 1992-93 1993-94
Name of the Hotel Profit/(Loss) Profit/(Loss) Profit/(Loss)
(Provisional)
Centaur Hotel, 1.99 2.13 4.36
Bombay Airport
Centaur Hotel, (2.72) ~ (2.65) 0.37
Juhu Beach
Centaur Hotel (2.17) (1.47) 0.09
Delhi Airport
Centaur Lake (4.44) (5.68) 5.44
View Hotel, Srinagar
Centaur Hokke (0.10) (0.17) 0.36
Hotel, Rajgir
Sick PSUs (d) if so, the facts and details
t f;
3580, SHRI V. SREENIvAsa nereofiand
PRASAD:
SHRI INDRAJIT GUPTA: (e) the remedial measures taken
SHRI PRAMOTHES by the Government in this regard?
MUKHERJEE:
THE MINISTER OF STATE IN THE
Will the Minister of FINANCE be

pleased to state:

(a) whether the BIFR has delayed the
revival schemes for the sick Public Sector
Undertakings including some proposals from
Non-resident Indians in this regard;

(b) whether the operation of these
PSUs has been adversely affected and
market goodwill jeopardised as a result of
reference of BIFR;

(c) whether the State Bank of India
and other financial institutions have also
partially withdrawn their support tothe above
PSUs;

MINISTRY OF FINANCE (SHRI. M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). Under Sectoin 15 of the Sick Industrial
Companies (Special Provisions) Act, 1985
(SICA), it is obligatory for Sick Industrial -
Companies to make a reference to the
Board for Industrial and Financial
Reconstruction (BIFR). As per the provisions
of SICA, the BIFR has to explore different
alternatives for revival of a sick industrial
company before forming an opinion that it is
just and equitable that the company be
woundup. BIFR has alsoto give areasonable
opportunity to all concerned including the
Administrative Ministry and the sick company
to be heard. Any request received for grant
of further time has also to be considered by
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BIFR. Further, in the case of some sick
public sector undertakings BIFR has on
request granted time to the Administrative
Ministry/company concemed to give their
final views on issues like induction of
additional funds and allied matters, which
are essential to reach a final decision as to
revival, or in the alternative, closure.
Proceedings before the BIFR have also
been stayed by Courts in respect of five
public sector cases.

(c) to (e). Where a scheme for
rehabilitation of a sick public sectorcompany
is sanctioned by BIFR under Section 17(2)
and Section 18(4) of SICA, public sector
banks/financial institutions provide facilities
in terms of the sanctioned scheme. In other
cases, banksffinancial institutions extend
need-based support and allow ‘holding-on’
operations on a case to case basis.
Commercial banks have been advised by
the Reserve Bank of India that they should
not abruptly stop the credit facilities to such
units but should exercise their judgment in
regard to continuance of the ‘holding on’
operations.

[Transiation]
Mines and Agricultural Labour

3581. SHRI SURAJBHANU
SOLANKI: Will the Minister of LABOUR be
pleased to state:

(a) the number of mines and
agriculturallabourers, separately in Madhya
Pradesh; and

(b) the minimum wages fixed for
both categories of labourers in Madhya
Pradesh?
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THE MINISTER OF STATE OF THE
MINISTRY . OF LABOUR (SHRI P.A.
SANGMA): (a) Accordingtothe 1991 census,
there are about 2.2 lakh mine workers and
58.6 lakh agricultural workers in the State of
Madhya Pradesh.

(b) Under the Minimum Wages Act,
1948 both the State Governments and the
Central Government are the appropriate
authorities fer fixation and revision of
minimum wages in schedule employments
under their respective jurisdiction. While the
scheduled employments in Agriculture falls
mainly under the jurisdiction of the State
Government, the scheduled employments
in mines largely fall under the jurisdiction of
the Central Government. The minimum
wages fixed for the lowest paid agriculture
worker are Rs. 28.17 p.d. in the State of
Madhya Pradesh which were last revised on
1.4.93. The minimum wages in mines sector
as fixed by the Central Government are Rs.
28.00 and Rs. 34.00 for the lowest paid
unskilled workers employed Above Ground
and Below Ground respectively. These
wages were last revised by the Central |
Government on 12.7.94.

Handicrafts Fairs/Exhibitions

3582. SHRIGAYAPRASAD KORI:
Will the Minister of TEXTILES be pleased to
state:

(a) the number of handicrafts
fairs/exhibitions organised in the country
during 1993-94, State-wise particularly in
Uttar Pradesh;

(b) the norms adopted for
selection of artisans participating in such
fairs/exhibitions;
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(c) the manners in which the income
of such exhibitions is disbursed among the
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organisers and artisans; and

(d) the extent of profits eamned by the
organisers in such exhibitions during above
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) State-wise numbers

" of handicrafts fairs/exhibitions organised

departmentally or with financial support to
other organisations in the country during
1993-94 including the State of Uttar Pradesh

period? are as follows;
Sl. No. Name of the State Number of fairs/exhibitions
organised during 1993-94
1. Assam 16
2. Arunachal Pradesh Nil
3. Andhra Pradesh 21
4. Bihar 5
5. Delhi 44
6. Gujarat 28
7. Goa 5
8. Himachal Pradesh 20
9. Haryana 22
10. Jammu and Kashmir 43
11. Kerala 32
12. Karnataka 19
13. Madhya Pradesh 23
14. Maharashtra 21
15. Manipur 1
16. Mizoram 2




183  Written Answers AUGUST 19, 1994 Written Answers 184
SI. No. Name of the State Number of fairs/exhibitions
organised during 1993-94

17. Nagaland 3

18. Orissa 20

19. Punjab 16

20. Pondicherry 6

21. Rajasthan 24

22. Tamil Nadu 44

23. Tripura 2

24. Uttar Pradesh 72

25. West Bengal 12

26. Sikkim 1

27. Andaman and Nicobar 1

28. Chandigarh 1

29. Meghalaya 1

Total: 505

(b) The norms adopted for
selection of artisans for participation in the
handicrafts fairs/exhibitions are:--

(i)

(i)

(i)

The participating artisans should
be genuine craftspersons;

Frequent repetition of artisans in
such programmes is avoided;

and

Adequate representation is given

to the artisans practising
languishing crafts and those
belonging to weaker section of
society.

(c) the developmental schemes of
organising handicrafts fairs/exhibitions do
not envisage any provision for generation of
income. Hence the question of disbursement
of income does not arise.

(d) Does not arise.
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Women L.T.Is in Maharashtra

3583. SHRI ANNA JOSHI: Will the
Minister of Labour be pleased to State:

(a) the details of the ITIs for women
proposed to opened in Maharashtra,
location-wise;

(b) the time by which these |.T.Is are
likely to be started;

(c) the total expenditure to be incurred
thereon; and

(d) the number of women candidates
are likely to be benefited each year?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (d). As perthe information
received from the Government of
Maharashtra, three 1.T.Is for Women are
roposed to be setup at Kolhapur, Nanded
and Sindhkhed Raja (Distt. Buldhana), as
and when funds are provided by the District
Planning and Development Committee of
the respective Districts. The total estimated
expenditure per |.T.I would be Rs. 1 crore to
Rs. 1.5 crores. 288 women candidates are
likely to benefit from these | T.Is every year.

[Translation]
NABARD Scheme
3584. SHRI BIRSINGH MAHATO:
Will the Minister of FINANCE be pleased to

state:

(a) the schemes being run by the
Union Govemment through NABARD for
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development of small farmers in West
Bengal;

(b) the places where the above
schemes have been launched in the State
during the last three years; and

(c) the number of farmers benefited
therefrom so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) The
National Bank for Agriculture and Rural
Development (NABARD) has been providing
refinance assistance in respect of the
following important programmes/schemes
of Government of India for development of
small farmers in various States including
West Bengal;

(i) Integrated Rural Development
Programme (IRDP);

(i)  Massive National Programme of
Assistance for increasing
agricultural production (MNPA);

(i) National Bio-gas Development
Programme.

(b)and (c). NABARD has reported that
all the blocks in West Bengal have been
covered under refinance assisted schemes
during the last three years. Information
regarding the number of farmers financed
by the banks under schematic lending in
West Bengal State with NABARD's refinance
assistance is not available. However, the
estimated number of accounts of small
farmers financed by the banks under
schematiclending, with refinance assistance
from NABARD, in West Bengal State during
the year 1990-91 is 1,26,800.
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International Price Reimbursement
Scheme

3585. SHR! NARAIN SINGH
CHOUDHARY: Wilithe Minister of FINANCE
be pleased to state:

» whetherthe exporters were assured
for mediate clearance of IPRSinameeting
neid with Cabinet Secretary in Delhi during
March, 1994,

(b) if so, whether the Govemment
have released the funds to clear the
outstanding amount under erstwhile
Intemational Price Reimbursement Scheme;

(c) if not, the reasons therefore and
the time by which the funds are likely to be
released;

(d) whether the Govemment propose
to direct the commercial Banks for providing
financial help against the approved claims of
the exporters treating it at par with
Govemment securities; and

(e) if so, the details thereof and if not,
the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) No
assurance was given regarding the time
frame for settiement of claims under
International price Reimbursement Scheme
in the said meeting.

(b)and(c.) Govermment have released
Rs. 200 crores in 1993-94 for settlement of
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a part of the claims under the erstwhile
scheme. Ithas been decided thatthe balance
of the claims pending under the Scheme
may be met from the proceeds under the
Engineering Goods Export Assistance Fund
Cess. This will not require any further
Budgetary support from Govemment for
meeting the expenditure.

(d) No, Sir.
(e) Does not arise.
Garment Export Quota

3586. SHRIMATI SURYAKANTA
PATIL: Will the Minister o TEXTILES be
pleasedtorefertothe reply giventoUnstarred
Question No. 7470 on May 13, 1984 and
state:--

(a) whether the another enquiry as
stated being conducted by your own officials
has submitted its report to the
Government;

(b) if so, the outcome thereof; and

(c) the action taken by the Govemment
thereon so far?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G.
VENKAT SWAMY): (a) to (c). Yes, Sir.
Govemmenthave received an enquiry report
from the Textile Commissioner wherein_ it
has been stated that the firm had tampered
with both the Factory Licence and the SSI
Registration Certificate, in order to get a
larger allotment of quotas. The matter has
been referred to the CBI for further
action. ’



189 Written Answers

[Translation]
I.A. Concessions 10 Agea rassengers

3587: -SHRICHANDRESH PATEL™
W||l the Mlmstef of-CJVIL AVIATION AND
TOURISM be pleased tb state:

.(a). Whether the Indian Airlines has
announced fcfty per cent concession in air
tickets to the pérsons aged more than sixty
\fme\ years ang, rlas also anmnounced
concession in the returntickets tothe person'
travelling| between Delhi, Bombay, Bangalore
and Calcutta; ard

-

(b) if so, the details in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

(b) Indian Airlines has offered 50%
discount on its normal Rupee Fare to Sehior
Citizens, who have attained the age of 65
years and above with effect from 1.8.1994.
The passenger must stay at the destination
for a minimum of seven days.

IA has also introduced concessional
return fares with effect from 1.8.1994
between Bombay-Delhi, Bombay-Bangalore
and Bombay-Calcutta giving 25% discount
on the return journey. The tickets can be
purchased upto 30.9.1994 and travel can be
upto 7.10.1994.

[English)
Dhan Samridhi Scheme
3588. SHRIJ. CHOKKA RAO: Will

the Minister of FINANCE be pleased to
state:
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(a) whether the Life Insurance
Corporation of India has launched a “Dhan
Samridhi Scheme” to encourage the
investors in the country; and

(b) if so, the salient features thereof
andthe amountderived by the Life Insurance
Corporation so far under the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V
CHANDRASHEKHARA MURTHY): (a) and

- (b). The Life Insurance Corporation of India

(LIC) have reported that the Life Insurance
Corporation Mutual Fund (LICMF) has
laynched a pure growth scheme entitied

_‘Dhan’'Samridhi’ which was opened on 21st

July, 1994 and will close on 25th August,
1994.

The LIC havereportedthatitisa5year
Pure Growth Scheme terminating on 31st
August, 1999. The minimum subscription to
the Scheme is Rs. 1000/- The maximum
permissible investment per investor is upto
Rs. 10 crores in multiples of Rs. 1000/-. The
units issued under the Scheme are
transferable at any time after their allotment.
Repurchase is allowed after one year |t
envisages investment in equities upto 60%
and .provides for declaration of
dividehd\a)lotment ofbonus units. Underthe
Scheme, tax benefits will be available under
Section 80(L), 48 and 112 of Income Tax
Act, 1961. No tax is deductible at source
The Scheme has nomination and Lien Noting
facilities. The Scheme which i1s opened to
individuals, companies, bodies corporate.
trusts, societies etc. willbe listed in Bombay.
Delhi and Calcutta Stock Exchanges.

The total amount mobilised under the
Scheme will be known only after its
closure.
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Penalty For Losses in Banks

KUMARI SUSHILA TIRIYA:
SHRI GURUDAS KAMAT:

358G.

Will the Minister FINANCE be pleased
to state:

(a) whether the Reserve Bank of India
has imposed penalty in the banks incurring
losses;

(b) if so, the details thereof;

(c) whether the above banks have
requested the Reserve Bank of India to
waive the penalty; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY):

(a) ReserveBankof India hasintimated
that it has not so farimposed penalty on any
nationalised bank which has incurred
Closses.

(b) to (d) Do. not arise.

Pay Scales of Bank Employees

3590. SHRIA.ASOKARAJ: Wilithe
Minister of FINANCE be pleased to state:

(a) whether the employees and
officers of the public sectorbanks have been
agitating over the delay in the revision of
theirpay scales and accelerated promotions;

(b) if so, the details thereof;

(c) the reasons for the delay and the
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time by which their grievances are likely to
be redressed;

(d) whether the clerks in the above
banks remain in the same post even after
completing mare than ten years of service:

(e) if so, the reasons therefor; and

(f) the remedial measures proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). Indian Banks’ Association has reported
that the banks’ employees have been
agitating forvarious demands including early
wage revision. IBA'is seized of the matter
and a few rounds of discussions for the Vith
bipartite settlement have already been heild.
Wage negotiations are, however, by their
very nature, along and protracted affairand,
therefore, no time frame can be stipulated.

(d) to (f). It may not be correct to say
that the career prospects of the clerks in the
banking industry are inadequate. In fact,
75% of the vacancies in the officers cadres
of the public sector banks are filled by
promotions from clerical cadre. Further,
meritorious candidates may get promotions
evenwithinaperiod of 4to 5 years. However,
many officials in the clerical cadre of the
bank do not opt for promotions as this could
subject them to all India transfer liability.

Development Projects in J & K
3591.. SHRI GURUDAS KAMAT:
Will the Minister of FINANCE be pleased to

state:

(a) whether the Government
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have cleared hundreds of crores
development projects in Jammu & Kashmir;

(b) if so, the details thereof; and

(c) whether accountability of the
expenditure lies with the Centre orthe States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY: (a)to(c).
Information is being collected and will be
furnished.

1.T.D.C Tie Ups With Foreign Hotels

3592. DR. KRUPASINDHU BHOI:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Indian Tourism
Development Corporation propose to tie up
with foreign hotels;

(b) whethersimilarproposals are there
for the ups with the Indian hotels also; and

(c) if so, the details of the
proposals of ITDC in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD)

(a) ITDC is exploring possibilities of
marketing tie ups with intemationally reputed
hotel chains for its elite hotels.

(b) and (c). No, Sir.-All other major
Indian hotel chains have tie ups with some
foreign hotel chains, and since they are
competitors of ITDC, it is not in business
interest to have marketing tie ups with
them.
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Agreement Between NTC and Trade
Unions

3593. SHRI K. MURALEE
DHARAN: Will the Minister of TEXTILES be
pleased to state:

(a) whether the agreement reached
between Trade Unions and NTC
management as per the Industrial Disputes
Act 1947 has not been implemented so far;

(b) if so, the reasons for this inordinate
delay;

(c) the steps taken by the Govemment
to implement this agreement?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY):

(a) No, Sir.
(b) and (c). Do not arise.
LIC/GIC Offices

3594. SHRIANADICHARANDAS:
Will the Minister of FINANCE be pleased to
state:

(a) the total number of branch offices
of Life Insurance Corporation and General
Insurance Corporation functioning in each
State at present separately; and

(b) the details of new Life Insurance
Corporation and General Insurance
Corporation branch offices proposed to be
opened during 1994-95, State-wise.
alongwith their locations?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY):

(a) The information as reported
by the Life Insurance Corporation & General
Insurance Corporation is given in the
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enclosed statements | and |l

(b) The details of new Branches
to be opened during 1994-95 by the Life
Insurance Corporation of India are given
below:

State No. of Career Location
Agents' Branches
to be opened
Delhi ‘ ; 1 Delhi
Himachal Pradesh ’ -1 Hamirpur-
Uttar Pradesh - 2 1) Jhansi
2) Shahjahanpur
Madhya Pradesh 2 1) | Sagar
‘ 2) Ujjain
West Bengal 1 Calcutta
Karnataka 1 Belgaum
Andhra Pradesh 1 Hyderabad
Maharashtra 2 1) Bombay
2) Pune

Total: 11

The General Insurance Corporation of
India have reported that there are no plans

atpresentto open more number of Branches
during 1994-95.

STATEMENT-I
State-wise details of Branch Offices of Life Insurance Corporation of India
as on 31.3.1994

State No. of Branches

1. Andhra Pradesh 172
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State No. of Branches

2. Assam 67
3. Bihar 100
4. Goa 11
5. Gujarat 142
6. Haryana 31
7. Himachal Pradesh 22
8. Jammu Kashmir 17
9. Karnataka 135
10. Kerala 84
11. Madhya Pradesh 131
12. Mahrashtra 246
13. Orissa 55
14. Punjab 68
15. Rajasthan 106
16. Tamil Nadu 175
17. Uttar Pradesh 241
18. West Bengal 136
19. Delhi 69
Total: 2008
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Commission on Social Clause

3595. SHR! RAMCHANDRA
MAROTRAO GHANGARE: Will the Minister
of COMMERCE be please to state:

(a) whether the Government
have appointed a Commission to study the
implications of labour rights and related
issues forming part of ‘Social Clause’ in
General Agreement of Tariff and Trade;

(b) if so, the composition of the said
commission; and

(c) the time by which the
recommendations of the said Commission
are likely to be submitted?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE):

(a) A Commission has been
appointed to study the various ILO
Conventions; the adequacy of our legislation
in the context of these conventions; the
effectiveness of the enforcement of our

AUGUST 19, 1994

Written Answers 208

laws; and to develop an action plan for
overcoming the identified inadequacies if
any.

(b) The Chairman of the
Commission is Dr. Subramanian Swamy
and the Members are Shri S.L. Passey and
Shri A.V. Ganesan.

(c) The Commission will make its
recommendations within one year.

Expor/t of Coffee

3596. SHRIK.PRADHANI: Willthe
Minister of COMMERCE be pleased to state
the total quantity of coffee exported and the
foreign exchange earned therefrom during
each of the last three years, country-wise?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE):

The following are the details of export
of coffee and foreign exchange equivalent
earned therefrom during each of the last
three fiscal years:-

Year Quantity (in Tonnes) Value (In Rs.lakhs)
1991-92 111,455 34900.51
1992-93 113,600 38130.51
1993-94 132,821 56828.09
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[Transiation]

Modernisation of Smail Scale
Industries

3597. SHR! SURENDRA PAL
PATHAK: Will the Minister of FINANCE be
pleased to _tate:

) whether any action plan is under
cc deration forentrusting the responsibility
upgradation of technology and
modernisation of small scale industries in
different regions of the country by increasing
the activities of the industrial Development
Bank of India in view of its enhanced
resources; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). No. Sir. However, recognising the
backlog of modernisation in the small scale
sector, the Small Industries Development
Bank of India (SIDBI) has identified
technology upgradation as one of its thrust
areas. As of date, 15industry groups located
in clusters in different parts of the country
have been identified by SIDBI.

[English}
Export of Herbs and Spices
3598. MAJ. GEN. (RETD.)

BHUWAN CHANDRA KHANDUR!: Will the
Minister of COMMERCE be pleasedto state:

(a) whetherthe Government are aware
that the districts of Chamoli and Garhwal in
Uttar Pradesh hills have a vast, unexploited,
natural stock of such herbs and spices
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whose oil has agood market potential abroad
for usage in medicines and perfumes;

(b) whether the Government have
undertaker any measures tocommercialise
production and harvesting of such herbs
and spices in these districts;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE):

(a) Yes, Sir. The hill areas of Uttar
Pradesh are richly endowed in medicinal
plants.

(b) to (d). The information is being
collected and will be laid on the Table of the
House.

Investments in Central Asia

3599. SHRI SANAT KUMAR
MANDAL: Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government
have set up a Joint Group to formulate a
strategy on indianinvestmentsin the Central
Asia;

(b) if so, the details of composition
of the said Group;

(c) whether this Group has been
able to work out a feasibility report of a land
route to Central Asia via Iran so as to enable
Indian goods to retain theircompetitive edge
in this region which is lost if goods are sent
by air; and
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(d) if so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (d).
The Government of India had set up a Multi-
disciplinary study team which visited Iran in
July, 93. The study team found that the trade
with Central Asian Republics was possible
as Iran has reasonably developed transport
infrastructure. The study team also
recommended that there was definite
advantage in voyage time via Iran in our
trade with CARs. The same study team with
minor modifications is now slated to visit
Central Asian Republics shortly.

[Translétion]
Export of Handloom Products

3600. SHRIN.J. RATHVA: Will the
Minister of TEXTILES be pleased to state:

(a) whether there is great demand for
handloom products of Gujarat in the
international market;

(b) if so, the steps taken for the export
of these items from Gujarat; and

(c) the target fixed for the purpose for
the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) There is some
demand for handloom products of Gujaratin
the intemational market.

(b) The Government have been taking
a number of steps to boost exports of
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handioom items from the country, including
Gujarat, such as sponsoring Buyer-Seller
Meets, participation in fairsin majormarkets,
releasing advertisements in foreign trade
magazines, product development and quality
upgradation through appropriate training
programmes etc.

(c) The export targets. for various
textile produf:ts are fixed on a year to year
basis. For the year 1994-95, an export
target of US $ 475 million (Rs. 1490 crores)
hasbeenfixedin respect of cotton handloom
fabrics and made-ups.

[English]
Export of Medicines

3601. SHRIPARASRAMBHARDWAJ:
Willthe Minister of COMMERCE be pleased
to state:

(a) the India’s position in the world
trade export for medicines; and

(b) the details of the medicines
exported and the foreign exchange eamed
therefrom during each of the last three
years, country-wise?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) Inspite
of growth of Indian Pharmaceutical industry,
its share in world trade is not significant. .

(b) The value of exports of drugs and
Pharmmaceuticals including fine chemicals
for the last three years is as under:
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(Value Rs. in crores)
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EXPORTS
1991-92 1992-93 1993-94
1347 .4 1410.30 1781.40

As there is a large number of items
unde’ drugs and Pharmaceuticals, it is not
p: sible to maintain specific country-wise/

rantity-wise figures.

(SOURCE: CHEMEXCIL, BOMBAY,
DGCI&S Calcutta)

[Translation)
Textile Mills in Rajasthan

3602. PROF. RASA SINGH
RAWAT: Will the Minister of TEXTILES be
pleased to state:

(a) the quantum of cloth produced by
handioom, powedoom and tb)(\ﬂe mills- in
Rajasthan during the year 1993-94:

(b) the amount earmarked by the’.
Government to promate this industry inthe

State and the steps bemg taken in “this
regard;

(c) the quantum of various types of
cloth produced in Rajasthan being exponed
at present;

(d) whether powerloom units in
Rajasthan are on the verge of closure due to
rising prices of cotton yam; and

(e) if so, the steps being taken by the
Govemment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) State-wise
figures of production of cloth are not
maintained. -

(l'))'No séparat amount is earmarked
for'any State in the budget of the Ministry of

. ‘Textiles.

(c) Export data is not maintained
State-wise.

) (d) No Sir. However, reportedly, some
powertoom§ at Kishangarh in Rajasthan
were lymg closed temporarily, on account
of fluctuatmg trend in prices of yam and
sluggish cloth market conditions.

{e) The Government have taken
following stéps to arrest the increase in the
price of cottan and yam:-

(1) decision to permit duty free import
of cotton upto 5 lakh bales by
spinning mills;

(2) stoppingofunutilised export quota
of cotton out of 5 lakh bales of
cottonreleased for export during
1993-94;

(3) permissiontoimport 30,000tonnes
of VSF at concessional rate of
duty;
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(4) Imposition of stock limit of cotton;

(5) imposition of selected credit
control.

[English)
LIC Branches

3603. SHRI P. KUMARASAMY: Will
the Minister of FINANCE be pleased to
state:

(a) the number of branches of the Life
Insurance Corporation in Tamil Nadu;

(b) whether the Government propose
to open some more branches of Life
Insurance Corporation in the State;

(c) if so, the locations thereof; and

(d) the time by which these branches
are likely to be opened? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) The
Life Insurance Corporation of India has 175
Branch Offices in Tamil Nadu as on 31st
March, 1994.

(b) The LIC have reported that no new
Branch Office is proposed to be opened in
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the Tamil Nadu State during the year 1994-
95.

(c) and (d). Do not arise.
Supply of Janata Cloth

3604. SHRI PROBIN DEKA: Will the
Minister of TEXTILES be pleased to state:

(a) whether the supply of Janata cloth
to Assam during the last three years was
inadequate as compared to the actual
demand;

(b) if so, the details of the demand
made by Assam during the above period
and the supply made thereof; and

(c) the concrete steps taken by the
Govermnment to supply adequate quantity of
Janataclothtothe needy personsin Assam?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (c). Under the
Janata Cloth Scheme Government of India
allocate targets for production to individual
States keeping in view the overall target of
the country as well as past performance.

Details of target allocated to Assam
out of the overall allocation for the country
and the achievement are as mentioned
below:

(Figures in Million Square Metres)

Target of Assam Achievement
1991-92 450.00 30.00 31.08
1992-93 450.00 35.00 35.44
1993-94 370.00 31.00 27.00

(Estimated)




223 Written Answers

The preduction in the target is due to
Government of India’s decision to phase out
the Janata Cloth Scheme during the 8thplan
period.

NRis Deposits in Public Sector Banks

3605. SRIMATI. VASUNDHRA
RAJE: Will the Minister of FINANCE be
pleased to state:

(a) the amount of deposits made by
Non-resident Indian in the Public Sector
Banks as on March 31, 1994,

(b) whether any of those NRls are
keentosetupindustries orany otherbusiness
in India; and

(c) if so, the details thereof and the
reaction of the Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
amount of deposits made by non-resident
Indians in Public sector banks as at the end
of March 1994 is Rs. 27871.19 crores.

(b) and (c). Reserve Bank of India
(RBI) has reported that they have no
information regarding keenness of these
non-resident Indians to set up industries or
any other business in India.

Acceptance of Cheques/Drafts
3606. SHRI TARA SINGH: Will the

Minister of FINANCE be pleased to
state:

(a) whetherbranches of Oriental Bank
of Commerce and certain other nationalised
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banks in Faridabad refuse to acknowledge
receipt of cheques/drafts offered by
customers for deposit in their account;

(b) if so, the facts thereof;

(c) whether the Government propose
to enquire into such illegal commercial
practices followed by these banks in
Faridabad and take suitable action to protect
the interests of customers there; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). Nationalised banks which have branches
in Faridabad have reported that they
generally acknowledge the cheques/drafts
receivedfrom theircustomers. Oriental Bank
of Commerce have reported, however, that
with aview to provide better customerservice
and to reduce their waiting time at the
counters, accountholders have been offered
the facility of depositing their cheques in the
box provided for the purpose.
Acknowledgement, if desired by any
customer, is not refused by the bank.

" (c)and (d). Do not arise in view of the
reply to parts (a) and (b) above. -

Clearance of Acquaculture Projects By
MPEDA

3607. SHRI S.B. SIDNAL: Will the
Minister of COMMERCE be pleased to state
the details of the acquaculture and other
projects cleared and financed by the Marine
Products Export Development Authority
(MPEDA) during 1993-94 and till June 30,
1994 separately?
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" THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION AND MINISTEROF STATE
IN THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED):

Details of acquaculture and other
projects cleared and financed by MPEDA
are indicated below:-

1993-94

(@) NEW FARM DEVELOPMENT:-
Subsidy assistance amountingtoRs. 113.11
lakhs for new farm development, covering
an area of 805.57 Hectares, was extended
to 193 beneficiaries in the States of Kerala,
Andhra Pradesh, Tamil Nadu, Orissa,
Maharashtra, Gujarat and West Bengal.

(b) SHRIMP HATCHERIES:- Subsidy
assistance to the tune of Rs. 43 lakhs was
extended for establishing ten shrimp
hatcheries in the States of Andhra Pradesh,
Maharashtra, Tamil Nadu and Kerala.

(c) SPAWNER-BANKS/NAUPLII
REARING CENTRES:- Subsidy assistance
tothe tune of Rs. 5.48 lakh for establishment
of Spawner Banks/Nauplii Rearing Centres
was extended to four firms.

(d) EQUITY PARTICIPATION
SCHEME:- Under the equity participation
scheme, MPEDA financed ten projects
pertaining to Prawn Farming, Processing
and Gage Culture in Andhra Pradesh, Kerala,
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Lakshadweep and Maharashtra. Assistance
amountingto Rs. 361.75lakhs was extended
by MPEDA.

1994-95 (upto 30.6.94)

(a) NEW FARM DEVELOPMENT:-
Subsidy assistance for new farm
development amounting to Rs. 435 Lakhs,
involving on area of 18.10 Hectares was
extended to 3 beneficiaries in the State of
Orissa.

(b) SHRIMP HATCHERIES:- Subsidy
assistance amounting to Rs. 5 lakhs was
extended for establishment of a Shrimp
hatchery in Kerala.

Export of Onions

3608. SHRI MULLAPPALLY
RAMCHANDRAN: Will the Minister of
COMMERCE be pleased to state:

(a) the total quantity of onions exported
and the foreign exchange eamed therefrom
each of the last three years, country-wise.

(b) whether any target has been fixed
for the export of onions during 1994-95; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) The
total quantity of onions exported and the
foreign exchange therefrom during each of
the last 3 years are as under:-
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The details of country-wise exports
are available inthe Annual Number of Foreign
Trade Statistics of Indian published by the

" Director General Commercial Intelligence
and Statistics(DGCI&S) Calcutta, copies of
which are available inthe Parliament Library.

(Source : DGCI&S).

(b) and (¢). No specific targets have
been fixed for export of onions during 1994-
95.

Modernisation of Income Tax
Department

3609. SHRI R. SURENDER
REDDY: Will the Minister of FINANCE be
pleased to state: ‘

(a) whether the Central Board of
Direct Taxes (CBDT) propose to launch a
modernisation plan for the Income Tax
Department in the country;

(b) if so, the details thereof;

(c) the estimated expenditure involved
inmodemisation of Income Tax Department;

(d) whether a large number of officers
and staff of I.T Department are likely to be
rendered surplus as aresult of modemisation
and computerisation;

(e) if so, the number thereof;

(f) the measure envisaged absorb and
rehabilitate the surplus staff?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE
M.V. CHANDRASHEKHARA

THE
(SHRI
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MURTHY): (a) Yes, Sir.

(b) Itis proposed to instal, in phases,
amodern and efficient computer system for
centralised data base and processing with
facilities for decentralised input/output.

(c) inthe first phase, an expenditure of
Rs. 19.90 crores will be incurred.

(d) No, Sir.
(e) and (f). Do not arise.
Tobacco Cultivation

3610. SHRIS.M. LALJAN BASHA:
Willthe Minister of COMMERCE be pleased
to state:

(a) whetherthe Governmenthave any
plan to provide incentives to the tobacco
farmers to switch over to the globally
preferred varieties of Virginia and Burley;

(b) if so, the details thereof;

(c) the details of institutions responsible
for this conversion of tobacco cultivation to
more accepted varieties internationally;

(d) whether there is any long-term
plan to achieve this objectives; and

(e) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (e).
The Tobacco Board fixes the crop size of
Virginia tobacco after taking into account
the likely domestic and international
requirement for different types of virginia
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tobacco. In view of the shift in preference of
importing countries to light soil tobaccos,
various development and extension
schemes are implemented by the Tobacco
Board to encourage light soil farmers within
the limitations of the current reported surplus
of these varieties inthe international market.
Exploratory trials are also being conducted
by the Central Tobacco Research Institute
to identify new areas suitable for FCV and
Burley cultivation.

Advance By Banks
3611. DR. VASANT NIWRUTTI
PAWAR: Will the Minister of FINANCE be
pleased to state:
(a) the amount advanced by public
sectorbanks to National Dairy Development

Board (NDDB) during the last two years;

(b) the outstandingamountason June
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30, 1994,

(c) whether any cases of misutilisation
of the loan by NDDB has come to notice;

(d) if so, the details thereof; and

(e) the steps taken or proposed to be
taken to check the misutilisation of
loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). As per information available from
Reserve Bank of India (RBI), the peak limits
authorised to the National D.ury
Development Board (NDDB) for purchase
of oils/soilseeds under the Market
Intervention Operations (MIO) during the
financial years 1992-93 and 1993-94 and
the outstanding there against on a quarterly
basis are given below:

(Rs. in crores)

Year Peak Limit authorised Peak Outstanding

1992-93

April - June 480 460.76

July - September 550 517.46

October - December 500 479.18

January - March 425 416.92
1993-94

April - June 425 - 416.43
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(Rs. in crores)

Year Peak Limit authorised Peak Outstanding
July - September 425 413.07
October - December 340 : 325.84
Jan:;ary - March 200 178.48

In this connection, RBI has further
reponédthatthe outstandings inthe account
of NDDB have been fully liquidated and no
fresh credit limit has been authorised since
April, 1994.

(c) to (e). The information is being
collected and will be laid on the Table of the
House to the extent avaiiable.

Fifth Pay Commission

3612. SHRIMATI CHANDRA
PRABHA URS: Willthe Minister of FINANCE
be pleased to state:

(a) whether the Fifth Pay Commission
for Central Government employees has
started its functioning;

(b) if so, the details thereof;

(c) whether the Government has fixed
any time frame for submission of interim and
final report in this regard;

(d) if so. the details thereof; and

(e) if not, the reasons therefo:?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.

CHANDRASHEKHARA MURTHY): (a) and
(b). The Fifth Pay Commission was
constituted vide Government Resolution
dated 9th April, 1994 and it has since started
functioning.

(c) to (e). It has not been the practice
tofix anytime limitfor submission of Report(s)
by the Pay Commission. The Fifth Pay
Commission is required to make its
recommendations as soon as feasible.

Import of Out Board Engines For
Fishermen

3613. PROF. K.V. THOMAS: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government have
received any representation from Matsya
Fed, apex federation of cooperatives of
traditional fishermen, Kerala for importing
out board engines for fishermen;

(b) if so, the details thereof; and

(c) the actiontaken by the Government
in this regard?

THE MINISTER OF COMMERCE
(SHR! PRANAB MUKHERJEE): (a) Yes.
Sir.
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(b) MATSY AFED has requested that
they may be given the facility allowed in the
import policy of an Actual User.

(c) Underthe Exportand Import Policy,
1992-97 (Incorporating amendments made
upto 30.3.1994), import of Outboard Motors
is permitted freely by Actual Users without
import licence. However, for stock and sale
purposes, import is permitted against freely
transferable Special Import Licences which
are granted to the Export Houses/Trading
Houses/Star Trading Houses/Super Star
Trading Houses etc.

Collection of Income Tax in J & K

3614. PROF. RAM KAPSE: Will the
Minister of FINANCE be pleased to
state:
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(a) whether disturbed law and order
condition in Kashmir valley has adversely
affected the Income Tax collectionin Jammu
and Kashmir;

(b) if so, the target fixed for Income
Tax collection and the amount actually
collected in the State; and

(c) the steps being taken by the
Government to achieve the tax collection
target in that State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) Yes,
Sir.

(b) The information for the last three
financial years is given below-

(Rupees in Crores)

Target Fixed Target Achieved
1991-92 51.54 43.04
1992-93 76.29 47.62
1993-94 67.25 46.42

(c) The people are being
contracted and are made aware of the
provisions of Income tax Act. Efforts are
also being made to convey that it is in their
interest to comply with the provisions of
Income tax. However, due to law an order
position, it may take some more time to
normalise the situation.

Job Security

3615. SHRI R. DHANUSKODI

ATHITHAN: Will the Minister of LABOUR be
pleased to state:

(a) whether the Government have
finalised the plans to assure job security to
Beedi workers of Tamil Nadu through World
Health Organisation funds;

(b) if so, the details thereof; and

(c) the model of financial assistance
formulated for Beedi workers who are likely
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to be affected by the anti-Tobacco Bill?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) No such proposal withW.H.O
assistance is under consideration of the
Government.

(b) and (c). Do not arise.
Smuggling At Jammu Sector

3616. SHRI D. VENKATESWARA
RAO: Will the Minister of FINANCE be
pleased to state:

(a) whether Jammu sectorhas become
anhaven for smuggling activities from across
the border during the last two years;

(b) if so, the reasons therefor;

(c) whetherduring the last three months
there have been seizures of huge amount of
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gold biscuits;

(d) if so, whether the Government
have taken any concrete measures in this
regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
Jammu Sector has seen some smuggling
activities but there is no indication that it has
become haven for smuggling.

(b) Due to fencing of Punjab border,
there has been some diversion towards
Jammu border.

(c) to (e). Anti-Smuggling formations
under the Ministry of Finance have seized
gold biscuits for the period from May 94 to
July 94 are as follows:

Month Value (Rs. in lakhs)

May 94 251.00

June 94 110.00

July 94 174.39
Various measures taken to prevent Flights

smuggling in Jammu Sector include
augementing of anti-smuggling formations
as well as equipping them with better means
to combat smuggling and greater
coordination between various Central and
State agencies engaged in anti-smuggling
work.

3617. SHR!I SANTOSH KUMAR
GANGWAR: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state: :

(a) the number of in bound and out
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bound flights operated by the Air India, the
Indian Airlines and foreign carriers as on
May 1, 1994;

(b) the capacity and number of
passengers carried by each of them during
the last three years, year-wise;

(¢) the amount of revenue eamed
alongwith profits repatriated by each foreign
airline duringthe last three years, year-wise;
and

(d) the inward remittances by the Air
India and the Indian Airlines, separately,
during the above period, year-wise and by
country of origin?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (d). The information is being
collected and will be laid on the Table of the
House.

Modvat Benefits

3618. SHRI PRITHVIRAJ D.
CHAVAN: Will the Minister of FINANCE be
pleased to state:

(a) whether the Gevernment
propose to extend the modvat benefits to
capital goods used for Research and
Development purposes; and

(b) if so, the details the provisions
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) and
(b). At present no such proposal is under
consideration.
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[Translation)
Pending Cases and Appeals
3619. SHRI RAM TAHAL

CHOUDHARY: Willthe Minister of FINANCE
be pleased to state:

(a) the number of cases of refund
and appeals pending with appellate
authorities;

(b) whether the Central Board of
Direct Taxes has taken initiatives for quick
disposal of pending cases and appeals;

(c) ° if so, the details thereof; and

(d) the achievements made in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) As
on 31.3.1993 there were 8285 direct refund
claims under section 237 of the Income-tax
Act pending with the Assessing Officers.
Also about 2.73 lakhs appeals were pending
with the Deputy Commissioner (Appeal)
and Commissioners (Appeal) as on
31.5.1993 and about 2.38 lakhs appeals
with the Income-tax Appellate Tribunal as
on 31.3.1993;

(b) to (d). the Central Board of Direct
Taxes have issued instructions to the effect
that all refunds should be issued within 10
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